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, Published in the
EXTRAORDINARY TSSUEOF TRlpURA GAZETTE

Agartala, Friday, December 31, 1993 A. D.
Pausa 10, 1915 S. E.

GOVERNMENT OF TRIPURA
PANCHAYAT DEPARTMENT

No. F. 6(2-14)-GL/PR/93 - Dated, Agartahl,ihe 20th December, 1993.

NOTIFICA.TIO'N
'./";'/"',-;--;-' '

In exercise ofthe powers conferred by sub-section (1) of Section 228 of
the Tripura PanchayatsAct, 1.9._93,the ;Statl:) Government hereby makes the
following rules to regulate conduct of elections of Gram Pancliayat/Panchayat
Samiti and Zilla Parishad and all-other matters relating thereto under the said

. - . ,0"," " ~ :':'~', _,... " , :' _ I !

Act namely ;-

THE TRiPURA PANCHAyATS(CONDUCt OFELBCTION) RULES, 1993,

PART-I

"PRELIMINAR Y

1. Short Tttleand Commencement:
j' ','>1 - ''''; ; ,,", .'.., ~_ '.'

(1) These rulesinay' 1J~ called th'e TRIPURA PANCHAY ATS
(CONDUCT OF ELECTION) RULES, 1993.

,. ;.,"..," .
(2) They .shall come into forceon and from the date of (their publi-

cation in the Official ;(Ja,zeite-;.~L

'J i,J::)EFINIT~ON

2. (l), In tl~ese rules, }'l~Ies~the context otherwise requir'es=--
/ ;,

(a) "Act"· JA~a.qs,t.J?e.J'ripur~,Panc;h~yats Act,l993· (Tripura Act
No.7 of 1993) ; ',.
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(b) "Ballot Box" includes any box, bag or other receptable in use
for the insertion of Ballot papers by voters;

(c) "Counter Foil" means the counter foil attached to a Ballot
paper printed under the provisions of these rules;

(d) "District Election Officer" and "Sub-Divisional Election
Officer" means an Officer appointed under sub-section (4) of
Section 176 ;

(e) "Election" in relation to election of any member of a Gram
Panchayat, Panchayat Samiti. Or ZiJIa Parishad means any
person entitled to vote at that election;

(f) "Electoral Roll" in relation to any election of a Gram Pan-
chayat, Panchayat Samiti and Zilla Parishad means the list
maintained under Section 177 by the Returning Officer for that
election;

(g) "Electoral Roll Number" of a person means-

(i) the serial number of the entry in the electoral roll in respect
of the person; and

(ii) the serial number of the part of the electoral roll in which
such entries occurs; and

(iii) the name of the constituency to which the Gram Pall-
chayat, Panchayat Samiti and Zilla Parishad and the
member of the constituency to which the electoral roll
relates;

(b) "Form" means a form appended to those rules and includes
as manuscript, or type written or cyclostyled copy and also a
translated copy in Bengali thereof;

(i) "Marked copy of the electoral roll" means the copy of the
electoral roll set a part for the purpose of marking the
names of electors to whom Ballot papers are issued at an
election;

(j) "Polling Station" in relation to election of Gram Panchayat,
Panchayat Samiti or Zilla Parishad means the place fixed for
taking poll of that election ;

(k) "Presiding Officer" inclllde-
(i) any Polling Officer performing any of the functions of a

Presiding Officer under sub-sectiontx) of section 176 ;

(1) "Rcturni ng Officer" means an Officer appointed under sub-see-
tion(6) of Section 176 and includes an Asstt. Returning Officer
appointed under sub-section C) of Section 176 performing any
function he is authorised to perform under sub-section(7) of
Section 176 ;
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(m) "Section" means a Section of the Act ;

(n) "Polling agent" means a polling agent appointed under there
rules and includes a candidate and the election agent of a candi-
date and includes a relief polling agent.

(2) The expression used in these rules and not otherwise defined shall
have the same meaning as respectively assigned to them in the Act.

(3) The General Clauses Act, 1966 shall apply for the interpretation
vi this rules a', it applies for the interpretation of an Act of the legislature of
the State of 'I'ripura.

PART-II

GENERAL PROVISION

3. Date of Poll for Election:------------
The State Panchyat Election Commission shall, after consultating the

State Government by Notification appoint the date and time of poll for any
election or bye-election of Panchayats.

4. As soon as the Notification is published under rule 3, a public
notice of an intended election as per Section 17,74 or 126 shall be in Ferm-I
and shall, subject to such directions of the State Panchayat Election
Commission, be published in such manner as the Returning Officer thinks
fit and shall by order appoint:

(a) the dates, time and place for making nomination which shall be
the seventh day after the date of publication of the first mentioned Notification
or, if that day is a public holiday, the next succeeding day which is not a
public holiday;

(b) the date for the scrutiny of nomination, which shall be the second
day after the last date for making nominations or, ifthe date is a public

holiday, the next succeeding day which is not a public holiday;

(c) the last day for the withdrawal of candidature, shall, be the third
day after the date for the scrutiny of nominations or, if that date is a public
holiday, the next succeeding day which is not a public holiday:

(d) the date or dates on which a poll shall, if necessary be taken,
which or the first or which shall be a date not earlier than fifteenth day of the
last date for the withdrawl of candidature ;

(e) the date before which election shall be completed.
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5. Nomination of Candidates:-------------
, (1) Any person, if nototherwise disqualific.d under the provisions of

the Act or any order made thereunder, may be nomi~lated as a candidate for
election to a Gram Pauchayat for not more than one seat from any
constituency in a Gram, if his name is included in the electoral roll of that
constituency or any other constituency pertaining to the area comprised in

that ,9raID:'
(2).Any person, if not otherwise disqualified under the provisions of

this Act or any order made ther()under may be nominated ~s a candidate
for election to a Panchayat Samiti for not more than one constituency if his
name is inelude J in the electoral roll for Pauchayat election pertaining to the

area comprised in that Panehayat Samiti.
(3) Any person, if not otherwise disqualified under provision of this

Act or any order made ther\!uuder may be nominated as a candidate for
electton to Zilla Parishad for not more than one constituency if his name is
included in the electoralfor Panchayat Blection pertaining' to the area

oomrised in that Zilla Parishad.
. (4) Nominatjon papers in form 2(A) or 2(B) or 2(C) shall be supplied

by the Returining Officer to any voter on demand ..

6. Presentation of Nomination Papers and requirement for Valid

Nomination:

(I): On any of the dates fixed for fillng nomination under clause (a) of
Rule 4, each candidate shall either inperson or by his proposer deliver to the
Returining Officer duirng the time and at the place specified in the order
under rule 4, a nomination paper duly completed and signed by the candidate
and by a voter of the constituency as proposer:

--~----

Provided that for the purpose of nomination for election from a
constituency reserved· for the Sen. Castes or the Sch, Tribes persons, the
nomination paper shall be accompained by a copy of the Scheduled Castes
or the Scheduled Tribes certificate granted by a competent authority and that
the original copy of such certificate shall be produced q,t the time of delivery

, of such nomiI?-ationpaper to the Returning Officer.
(2) Any person whose name is entered in the voter list of the

constituency for which the candidate is nominated and who ,is 110t otherwise
4isqualified, may subscribe as proposer: !':~

Provided he shall not subscribe as proposer Jor Jllore,than one nomination

(3) Every nomination paper presented to the Returning Officer shall
be in Form 2 (A) . in case of Gram Panchayat,-Form : 2 LB) in case of
Pancbayat Sarniti and Form 2 (C) in case of Zilla Parishad :
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Provided that a failure to complete or defects in completing the
declaration as to the symbol in a nomination paper in Form 2 (A) or 2 (B)
or 2 (C) shall not be deemed to be a defect of substantial character within
the meaning of sub-rule (4) of rule 15.

(4) Nothing in this rule shall prevent any candidate from being
nominated by more than one nomination pape~s for election in the same

constituency :

Provided that not more than four nomination papers shall be presented
by or on behalf of any candidate or accepted by the Returning Officer
for election in the same constituency.

(5) On the presentation of a nomination paper, the Returning Officer
shall satisfy himself that the names and the numbers in the list of voters of
the candidate and his proposer all entered in the Nomination paper are the
same as those entered in the electoral roll referred to in Section 177:

Provided that the Returning Officer shall permit any clerical or
technical error in the nominatlon paper in regard to the same name or
numbers to be corrected in order to bring them into conformity with the
corresponding entries in the voter list and where necessary may direct that
any clerical Or printing error in the said entries shall be over-looked.

7. Classification of Symbols :

( 1) For the purpose of these rules symbol are either reserved or free.

( 2) A reserved symbol is a symbol Which is reserved by Election
Commission of India for a.r ecognised political party for exclusive allotment
to a contesting candidate or candidates set up by that party.

8. Classification of Recognised Political Party :-...-------~--------.:...-...•...... -~-
For the purpose of these rules, recognised political party means a

political party recognised by the Election Commission of India as a National
Party or a State party of this State.

9. Symbol for Election :

( 1) The free symbols, which may be chosen by the candidate at the
election from any constituency are specified in the first schedule.

( 2) Where at any such election more nomination papers than one
are deli~ered by or on behalf?f the candidate, the declaration as to symbol
made in the nomination paper first delivered, and 110 other declaration as to
symbols, shall be taken Into consideration under rule 18 even if the first
n omination paper has been rejected.
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10. Choice of Rcs~rveJ Symbols by a Candidate;
-----~~-.- -----~---------
A candidate set up by a recognis0d political party at any election in

any constituency shall choose, and shall be allotted only the symbol reserved
for that party.

11. When a canJidate shall be deemed to be set up by a. Political party :
----~.-.--~---------,-----------------
( 1) For the purposeof these rules a candidate shall be deemed to be

set up by a recognised political party if,~

(a) tho: c,,:didate has ma de a declaration to that effect III his
nomination paper; and

(b) a notice in writing to that effect so as to reach not later
than 3 P. M. On the last day of withdrawal of candidature
being delivered to the Returning Officer of the c()nstituency
and

(c) the said notice is signed by the President, Chairman or
General Secretary of the concerned recognised political
parties, or if there is no General Secretary, the Secretary
of the state Unit of the rccognised political party or by
any member of such reccgnised political party duly
authorised by such President, Chairman, General Secretary
or Secretary, as the case may be.

(2) The duly attested specimen signatureofthe President, Chairman,
General Secretary or Secretary of the State Unit of the recognised political
party or by such authorised member or where a member has been aUlhorised
to sign the notice, a Jetter to that effect by the President, Chairman, General
Secretary or Secretary as the case may be, shall be sent to the respective
Returning Officer so as to reach him before the date of security of the norm-
nation papers.

12. Choice of free symbol/symbols by candidte :

(I) A candidate in a Gram Panchayat election fro.n any consLitllency
shall give in order of preference three symbols specified in the Table-A of
the 1st Sched ule.

(2) A candidate at a Panchayat Samiti election from any constituency
shall give in order of preference threesymbul specified in Table B of the First
Schedule.

(3) A candidate at a Zilla Parishad election from any constituency
shall give in order of preference three SJ n 'j )1 specified in Table C of the First
Schedule.
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(4) Notwithstanding anything in the sub-rule (I), (2), (3) of the Rule
12. if at any election the number of candidate, other than those set up by the
recognised political party, exceeds the number of free symbols specified in
Table A, or Table B or Table C, as the case may be, of the First Schedule,
the District Election Officer may, for smooth conduct of election, by an order.

specifiy additional free symbol for allotment by the Returning Officer, to
each of the candidate.

13. Deposit:

A candidate shall not be deemed to be declared nominated for election
from a constitueny unless he deposits Or causes to be deposited in cash with
the Returning Officer concerr.ed.

(a) in case of an election from a constituency of a Cram Panchayat a
sum of Rs. 50/- or where the candidate is a \'/0 man or is a member of
the Scheduled Castes or the Scheduled Tribes a sum of Rs. 25/- ;
(b) in the case of an election from constituency of a Pa nchayat
Sarniti, a sum of Rs , 100/- or where the candidate is a woman or is a
member of the Scheduled Castes or the Scheduled Tribes a sum of
Rs. 50/- ;

(c) in case of an election from a constituency of the zilla Parishad a sum
of Rs, 200/- or where the candidate is a woruanj.o r is a member of the
Scheduled Castes Or the Scheduled Tribes a sum of Rs. 100/- ;

Provided that wherea candidate has been nominated by more than
one no minatition paper Ior ielectic n in same constituency not more than one
deposit sha]! be required by him under this wk.

14. Notice of nominations and time and place for the scrutiny:---~. -.....•.. -~-~-------:: ---;:----- --,---------~... -----'---- --~- ----- ..-----~

The Returning Officer shall, on receiving the nomination papers under
sub-rule (I) of Rule 6 from the pel son or persons delivering the sa me shall
enter on the nomination paper it self serial number, and ~ign threon on a cer-
tificate stating the elate and the hour at which the nomination papers has been
delivered to him and shall as soon as may be thereafter, cause to be affixed
in Form 3 in some conspicuous places in his office a notice of the nomination
containing description s'rnilar to these contained in the norninaiion paper
both of the candidate of th0 proposer.

15. Sciuiny of nomination :

(1) On the date fixed for the scrutiny of nomination, the candidates
or their election agent and one proposer and no other persons may attend at
the time and place appointed in this behalf and the Returning Officer shall give
them allreaonable facilities. for examining the nomination paper of all
candidates which have been delivered within the time -.
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(2) The Returning Officer shall then examine the nomination paper
and shall decide aJl objections which may be made to any nomination
and may either 011 such objection Or on his own motion, after such summary
enquiry, if any, as he thinks necessary. reject any nomination on any
of the following grounds, namely-

(a) that the candidate is disqualified for being chosen to fill the
scat by or under the Act;

(b) that the proposer is not a voter of the constituency
concerned ..

(c) that there has been a failure to comply with any provision
of the Rules-5 and 6 ,

(d) that the signature of the candidate or ,of the proposer on the
nomination paper is not genuine.

(3) Nothing contained in clause (c) or (d) of Sub-rule (2)
shall be deemed to authorise the rejection of the nomination of any candi-
date on the ground of any irregularities in respect of a nomination paper,
if the candidate has been duly nominated by means of another nomination
paper in respect of which no irregularities have been committed.".

(4) The Returning Officer shall not reject any nomination paper on
.the ground of any defect which is not of substanial character.

(5) The Returning Officer shall hold scrutiny on the date appointed
in this behalf under clause (b) of rule 4 and shall not allow adjournment
_of the proceeding except when such proceedings are interrupted or
obstructed by riot, or. open violence or by cases buyond his control.

(6) The Returning Officer shall endorse on each nomlnaton paper
his decision accepting or rej~ctillg the same and, if the nomination paper

is rejected shall record in witing brief statement of reasons for such rejection.

16. List of Validly Nominated Candidate:
~---------------. -~
(1) Immediately after all nomination papers have been scrutinised and

.decided and decisions accepting 01' rejecting the same have been recorded, the
.Returning Officer shall preparea list in Form-4 of validly nominated can di-
- date that is to say the candidates whose nomination have been found valid
and affixed it On his notice board.

(2) The nomination of every such candidate shall be shown in the
said list [1'; it appears in his mo mination paper.

17. Withdrwal of Nomination.-.~ ~--~--'--.'-~-
Notice of withdrawl of candidature ":

(1) Any candidate may withdraw his candidature. b1 a notice in writing
which shall be signed by him and delivered before 3 O'clock in the afternoon



(2) No p)rs)l1 w'r.rhi i gi v ri a n)~i:J o",vit11Inwtl of
dature under sub-rule (I) shall be allowed to cancel] the notice.

, .
1113

on the; !h'1 trx:e:l under clause (cjof Rule 4to·the Rcturing Officer eihert by
such candidate in person or by election agent-who has been aurhoriscd 111

this behalf in writing by such ca n didate .

(3) A notice of withdrawal of candidature under sub-rule (2) shall
'be in Form-e-S and shall contain the particular set out therin, and on receipt
of such notice the Returning Officer shall note thcrcn date time at which
it was delivered.

turc may be withdrawn under sub' rule (1) of IT1c 17 the
0.11,;\1 prepare in form 7 a list of contesting caud
dates whose no ruination papers have been finally
withdrawn their candidature within the said period.

Olllccr
sav candi-

(4) The Returning Officer shall (>]1 satisfied as to the genuineness
or notice or withdrawal and the identity or the persons delivering it under
sub-rule (2) and cause notice in Iorm G to be ai'i'ixcd 011 his notice 1)oard ..

18 Preparation of List of Contesting Candidate.
---~----------~-------~
(1) Immediately after the expiry of the period within which candida-

and who bi1,VC; not

(2) If the list is prepared in 111'-11'" Ianguages than one, name of
candidates therein sh all be arranged alphabati cally in the ~~criptof such one

of those language as the State Panchayat Election Commission may direct.

(3) Alphabetical order referred to in sub-rule (2) shaH be determined
with reference to surnames of the candidates where the surnames are writen
first and in other cases the names proper of the candidate,

(4) Immediately after the preparation of list of the contesting eandi,
date referred to in sub-rule (1) the Returning Officer shall, subject to the
provisions of Rules 10, 11 and 12 and to an} general or special direction
issued in this behalf by the State Panchayat Election Commission -

(a) allot one of the different symbols to each contesting candidate
in conformity with as far as practicable with his choice; and

(b) if more contesting candidate than one have indicated their
preference for the same symbol, decide by lot ,,5 to which of
candidates the symbol will be allotted. The allotment of
symbol by the Returning Officer to a candidate shall be' final;

(c) every candidate or his election agent shall forthwith be inform~d
of the symbol allotcd to. the candidate and be supplied with
specimen thereof by the Returning 0.1'1":0f.



19. Publication of List of Contesting Candidate:
--------------'------~------- - --- - -. - - - - ..- .. "'--- --- . - -'. - ~ _..-' -. .- .

The Returning Officer shall· immediately after- its preparation cause a
copy of the list of CO ntesting candidate to be affix cd on the notice board , in
his office and shall also supply a copy thereof to each of the contseting
candidate or to his election agent.

20,~ppointment of Election Agent and rejecti?ll of such Apponintment :

(1) If a candidate desires to appoint an election agent such appoint-
mont shall be made in Form 8, either at the time of delivering nomination
paper or at any time before election.

(2) The appointment of the Election Agent may be revoked by the
candidate at any time by a declaration in writing in Form 9 signed by him
and lodged with the Returning Officer. Such revocation shall take affect from
the date which it is lodged. In the event of such revocation or in the event
of election agent dying before or during the period of election, the -candidate
may appoint a new election agent in accordance-with the provision of
sub-rule (1).

21. Appointment .91"Polling Agent:

(1) At an election at which a poll is vto be -taken any contesting
candidate, or his election agent may appoint one agent and one . relief agent
to' act as polling agent of such candidate at each polling station.
Each appointment shall be made hy a letter in writing in duplicate in
Form 10 signed by the candidate or his election agent.

(2) The candidate or his election ngent shall, deliver ithe . duplicate
copy of the letter of appointment to the polling agent. w110 shall, on the date
fixed for poll, present it to the presiding officer and shall retain the duplicate
copy presented to him in his custo day. 1\[0 polling agent shall be allowed to
perform any duty at the polling station 'Unless he bas complied with the
provision of this sub-rule.

(3) The appointment of a polling agent may be revoked by a 'candi- ..
date or his election agent Lit any lime before tile commencement of the poll
by a dcclara tio n in writing in For m-c-Ll signed by him .. Such declaration
shall be lodged to the presiding officer at the polling. station were ihc agent
is 50 appointed for d uty ;

Provided that where the appointment ofa.polling agent is revoked 01'

where the polling agellt dies before .the.commencement of the poll the candi-
date or his election agel1t.may, at the time before the poll is closed, appoint
a new polling agent in accordance with. the provision of the rule,



22.~ublication of the place fixed for Polling:

The place fixed for pollingshall'be published by District Election Officer
by Notification in the official Gazette;

23. Voting normally to be in person :

Save as herein after provided all electors, voting at an election shall do
so in person at the polling station provided for them, at the place of polling
fixed under Rule 22.

24. Death of candidate before Poll :

If a candidate whose nomination has been found valid on scrutiny
under Rule 15 and who has not withdrawn his candidature under Rule 17
dies and a report of h is death is received before the publication of the list
of contesting candidate under Rule 19 or if a contesting candidate dies and a
report of his death is received before the commencement of the poll, the
Rerui ning Cfficer shall, upon being satisfied of the fact of death of the candi-
date, countermand the poll and report the fact to the State Government
the Stale Panchayat Ejection Commission and also to the District Election
Officer concerned and all proceedings with reference 10 the ejection shal!
be commenced a new in all respects as if for a new election:

Provided that Election shall not be countermanded due to the death of
a contesting candidate unless such candidate belongs to a recognised national
political party or reco gnised State political party.

Provided further that no further nomination shall be necessary in the
case of person who was a contesting candidate at the time of the counterman-
ding of the poll :

Provided further that no person who has given a notice of withdrawal
of his candidature under Rule 17 before the countermanding of the poll shall
be ineligible for being nominated as a candidate for election after such coun-
termanding.

25. Procedure in contested and uncontested Elections:

a) If at any election to a Gram Pa nchayat, Fanchayat Sarniti, or Zilla
Parishad=-

a) the number of contesting candidates is more than the numbers of
s a s to be fillcd,a poll shall be taken;

b) the number of such clr'Ciid,te isequal tothe number of seats to

be fil'e d, the Reiurr.ing Officer shall forthwith declare in ] ()H~ 14
all such candidates to be duly elected to fill those scats ;

c) the number of such candidates ic lessthan ibe number of seats '0

be fl1:d :' c R";lU.~;;':A-Q C;;U~~rshall t9r~Lnv.jlh deciare lit form \4



all <uch C:1 ndid ates to be elected and inform the Distriet Election
the SUHc Panchayat Flection Commission and the State

Government 1'Oi taking appropriate action.

PART~III

POLL AND VOTING IN GRAM PANCHAYATS, PANCHAYAT
SAMEI AND ZILLA PARISBAD CONSTITUENCIES.

26, r'tanner of Voting:

/'; Cy,;y election \";'l'~rc a poll is taken, votes shall be given by
ballot in th; manner hcrcinan.er pro vider! and III votes shall be received by
proxy,

27, R.111ot Box :

1)' Every ballot box shall be of such design as may be' approved by
t11C State Panchayat Election Commission in consultation with State Govern-
ment.

2) Sl'jlrHiltc ballot boxes sl.all be used for elections to the Gram
Sarniti and Zill a Parishad.

280 F'O'rrn of Ballot Paper :

'1) Every ballot paper s11311 be in Form 15 for Gram Pa ncha vat,
in Form 15A for Panchayat Samiti and in Form lSB for Zilla Parishad.

2) Every ballot pa per shall have a counter-foil attached thereto,
and. the ballotpnp er and the counter-foil shall be in such form, and the

chayat Etc'.:tion

mcnt direct.

the Ii it (If contesting candidates

4) If fIve) or vmore candidates bear Ihe same nnrne, they shill! he
distinguished hythc addition oftrreir occupation '()rre~idc;.nc:e orin s.rne
oilier .rn(tnll~.r,j



29. Arrangement at Polling -Station; , ,:

1) Out-side each polling station there shall be displayed promi-
nently-

(a) a notice specifying the polling area the voters of which are
entitled to vote at the polling station and, where t he polling
area has more than one polling station, the particulars of
the electors so entitle; and

(b) a copy of the list of contesting condidates ;

2) The Returning Officer shall cause to be provided at every polling
station one or more compartments (hereinafter refe rrcd to in these rules
as a "voting compartments") in which voters can record their votes
screened from observation.

3) The Returning Officer shall provide at ea ch polling station a
suffi :ie,lt !l:ln')~; J~'b::tltJt b::JX0S, lnll ot rn;;;;,:s,co.iies of th~ list of voters
in respect of the polling area or areas the voters of whichnre entitled to
vote at such polling station, instruments for stamping the distinguishing
mark on ballot papfrS and articles necessary for voters to mark the ballot
paper. The Returning Officer shall also provide at each polling station
such o~her equip "(mt and accessories as may be required for taking the poll
at wdi polling station.

, . ,--.--
'.: ..

30. Admission to PoJlihgStatiop. (

The presiding Officer shall regulate the number of voters to he
admitted at anyone time inside the polling station and shall exclude there-
from all persons other tha1l--:

.... ':,' -
(~) ,'noll~g Q!U.ccp;
(b) Public servants on duty in co nnecaion with the.election

(c)Personsanthotiscdhyt1te!Di strkt:nc,clic% (ffcCT or rl e
Rlurning'Orfcer: .:,;'

Cd) Ca~dia;l1~S, efe~ti~'n'~;6nti'h~jstll~lectto {LcPfovisi6ns
of rule "2lbi1e po{Iing ag~'n:tot' each' crrildida& al a time;"

(e) a child in arms acco rnpanying a voter;
:':~'·j":i"':· s:" .. , " .

(r) a r-erso n accompanying a blind or ingrmvoter wh~ cannot
move f~(l,utbejI1g hdpe<.~ .

, "',' ''- ~', \',:' ",' 'C', -~ ~" "- ',";,

(g) slch otl1~r pers(i.ns.f'![fs':the",'Retmnirr~ ,Oill(eror the Presiding
Qllicer mc,Y employ for the pin pose orideintityj;jgthe"ot~I.



31. Preparation of Ballot Boxes fQf 'Poll ~

(1) . The Prc,jdins·Ofi'l"Cti"·$I'ia11:fmmediate1y before the poll, f:littisfy
all auth orised persons pres cnt that the> ballot box is .empty.

(2) Every ballot box llsedata pollillg-;station :,shall bear labels
outside marked witll~

(n) the serial number, if auyund tb~ nameof the constituency;

(b) the serialnumber, and the 'name of the polling station;

(c) the serial number of the ballothox where more than one ballot
box is used in 'resi)ed-ofa particular election; and

(d) the date oepoll.

(3) Immediately before the commencement ofthe poll, the Presiding
Officer shall demonstrate to the poHing. agents and other aurhor ised persons
present thatthe ballot box bearstheIafels, referred to in sub-rule (2).

(4) The ballotbox shall theu<be'c'kised';sealedand secured and placed
infull view of the: Presiding' Offcerandthe poning agents.

32. Marked Copy of Electol al RoU~ :
~.,...-~------.---~-
Immediately beforethe commencement of the pollthe Presiding Officer

shall also demonstrate to the polling agents and other:'; present that the marked
copy of the electoral fulls to be used dllfL-tlgc'lh.i.fpolls duesnotcorrtain ally'
entry other than the marked 'EDV' against any name.

33. Facilities for Women Voters:

0) Where a pollin~ st~tian is far both men andwomen voters, the
Presiding Officer may direct that they shall be admitt:::dinl().'the polling station
alternatelYin-separa1:e'ba{dle~ .

(2) The Rdtlrhing OffiCerdrth~Pre<;rdihgOftT2efmay-arp6int a Woman
to serve as an Ltttendeot at anv pnUing station to (lssisHhi:l\vo'l1'bn voters and
also to assist the Pre .iding Officer generally in taking the pol! in respect of
women voters, and in particular ~L) help in. "c~1-H;b.ing itUy w o rne n vo t.ers in

case it becomes nercs;mry.

34, Identificafion of Voters. :
.- ~
~:-----'-~~"""--:--",~-~~

(1.' The Presiding Qfficer may e-n-ley af the polling "tlrion such
per,>on~as he fhink'>filtcJnelpi'1.theit\<;-ntifkation oftheelectors to assist
h uu or otherwise iU'ta'killltfip'olL



(2) As each vofer.¢nter& tbepql1ing statiqntl1G Presiding Officer or the
Polling Officer authorised by him in tbi5 behalf stJiiH (;11c91.;the elector's name
and otherparticulars with the relev~nt,cl)trx iUJIl6 electoral, rolls and then
call out the serial number, name aud othci' particulers of.the voter.

(3) III deciding the right of _a person to obtain a ballot paper, the
Presiding Officer or the Polling-Officer, as the .casc may be shall overlook
merely clerical or printing errors ill an entry In t he electoral rolls, if he is
satisfied that such -,penon· is idcu ticalvwith .the voter to whom such entry

relates.

35. Facilities for Public Servants on Election Duty.'
-~----'-~------":'----'------'---
(1) A voter on election duty who wishes to vote shall at least three

day s before the date of poll approach the Iteturnlng Officer or any officer
of the -constituency designated by himiu respect-of which be is voter and
make an application ill FormIfi cfor the issue-of a ballot paper in order to
enable him to cast his vote .

(2) The Returning pffic;enhall onl;Jeing ?at}5fiedas to the identi ty of
such voter, Of production ofjetterofappointmel1t}n connection with clection-

(a) have the persons name- marked Tn the electoral roll ; and,

(b) issue to such voter.aballot pap~r.al1d permit him to vote all

this spot with the in stru111CllLproviJcd (or the purpose.

Provided that the Returning Officer. may fix da te and itime and place
when such vote may becast..

Provided further that the contesting candidate, his ElectionAgentor
an authorised representative shall. al~o,i,Jeil1forll1~cdof tbe.date.time and place
and requested to remain prcsent.-,y~en the ...voi~s..-are- ?ast. ,- .

(3) Arter, rc.c.oIdi~y6pisVQtc;~1}~~X~.tci:·.~halt'Dl~~eOyerthe.ballot paper

to the Returning Pfficer. '.in a-scaled CI>V~~'

(4) The Returning Officer shallkeep the counterfoil of such ballot
paper in a Separate se:ckq cover.

36. Challenging of. Identity:

0) Any polling agentmay challengethe Identity of a person claiming
to be a particular voter byfir~tdepositing a' sum of two rupees in cash with
tile I'rcsidingOfflcerIot cach§uchchaHcnge.,

(2) . On such deposit being made,- the Presiding Officer shall-

(a) warn thepersonchallenged of the penalty for personation;
(b) read the rc1evantcntryi.nthc,.,ch::ctora1roll in full and ask

him whether he is the person referred to in. that tcntry ;



(c) enter his name and a ddress in the list of challenged voter in

Form 17;
(d) require him to affix his signature or thumb impression in tho

said list;

(3) The Presiding Officer shall thereafter hold a suurnar y inquiry into

the challenge and may far that purpose-

(a) require the challenger to adduce evideucc in proof of the
challenge and the person challenged to adduce evidence ill

proof of his identity;

(h) put to the person challenged any question necessary for the

purpose of establishing his identity and require him to answer

them on oath ;

(c) administer an oath to the person challenged and any other
person offering to give evidence.

(4) If, after the inquiry, the Presiding Officer considers that the
challenge has not been established, he shall allow the person challenged to
vote; and if he considers that the challenge has been cstablishcd.jie shall
debar the person challenged from voting.

(5) If the Presiding Olliceris of the opinion that the challenge wade
is frivolous or has not been made in good faith he shalt direct that the
deposit made under sub-rule (1) be forfeited to tho Government, and in
any other case, he shall return it to the ch.,lleilgc;{at the conclusion of

the inquiry.

37 Safeguards against Irnperscn a tion

(1) Every voter about whose identity the Presiding Officer, or the
Polling Officer, as the case may be, is satisfied, shall allow his left forefinger /
to be inspected by the Presiding Officer or the Polling Officer and an
indelible ink mark to be put on it.

(2) If any voter refuses to allow hisleft forefinger to be inspected of
mar ked in accordance with sub-rule (1) or has already such a mark 011 hi"
left forefinger or does any act with a view to removing the ink mark, he
shall not be supplied with any ballot paper or allowed to vote.

(3) Where a poll is taken simultaneously for election of members of
Gram Panchayat, Panchaya t Samiti and Zilla Parishad or anyone or moreo f
them, a voter whose left forefinger has been marked with indelible ink shall,
notwithstanding anything contained in sub-rule (I) and (2), but subject Lo
the provisions of sub-rule 4 or rule 39, b~ supplied w.th a ballot paper for
other election,
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(4) Any reference in this rule to the left forefinger of a voter shall,

in the case where the voter has his left forefinger missing, be construed as a
reference to any other fingers of his left hand and shall, in the case where
all the fingers of his left hand are missing, to be construed as a reference to
the forefinger or any other finger of his right hand, and shall, in the case
where all his finger of both the hands are missing to be construed as reference
to such extermity of his left or right arms as he possesses.

38. Issue of Ballot paper to Voters:

(1) Every ballot paper shall before issue to a voter, be stamped with

such distinguishing mark as the State Panchayat Election Commission may
direct and signed in full on its back by the Presiding Officer.

(2) No ballot paper shall be issued to any voter before the hour
fixed for the commencement of the poll.

(3) No ballot paper shall be issued to any voter after the hour fixed
for the closing of the poll except to those voters who are present at the
polling station at the time of the closing of the poll. Such voter shall be
allowed to record their votes even after the poll closes.

(4) In case of simultaneous election to Gram Panchayat, Panchayat
Samiti and Zilla Parishad or anyone or more of them the issue of ballot
papers shall be in.the following order, namely ;-

(a) Ballot paper for Gram Panchayat election;

(b) Ballot paper for Panchay at Samiti election;

(c) Ballot paper for Zilla Parishad election;

(5) At the time of issuing a ballot paper to a voter, the Polling
Officer shall-

(a) record on its counterfoil the electoral roll number of the
voter as entered in the marked copy of the electoral roll :

(b) obtain the signature or thumb impression of that voter on the

said counterfoil ;

(c) mark the name of the voter in the marked copy of the electoral

roll to indicate that a. ballot paper has been issued to him,
without however recording therein the serial number of the
bollotpaper issued to the voter; and

Provided that no ballot paper shall be delivered to an elector unless
he has put his signature or thumb impression of the counterfoil of that
ballot papet.:

(d) Issue the .ballot papers successively if more than one election
is held.
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(6) Save a; provided ill sub-rule ('i) no person in the polling station
shall note down the serial 11umber of the ballot paper issued to a particular
voter,

39. Ma in ren an cc of Secr:cy of Voting by Electors within the Polling

Station and Voting Pro-edure.

(1) Every voter i) whom ballot paper has been issued under rule 38
or any other provisions of these rules shall maintain secrecy of voting within
the polling station and for that purpose observed voting procedure herein-
after laid down.

(2) The voter on receiving the ballot papers shall forthwith-

(a) proceed to one of the voting compartments;

(b) there make a m irk on the ballot paper with the insrr uments
supplied for the purpose on or near the symbol of the candidate
[or whom he intends to vote:

(c) fold the ballot paper so as to conceal his vote;

(d) if required show to the Presiding Officer the distinguishing
mark on the ballot paper;

(e) insert the folded ballot paper into the ballot box;

(f) quit the polling station.

(3) Every voter shall vote without undue delay.

(4) Where a poll is taken simultaneously for election of members of
Gram Panchayat, Panchayat Samiti and Zilla Parishad or anyone or more
of t hom if a voter leaves the polling booth without casting all votes for
elections, no ballot paper or papers shall be issued to him for casting his
remaining vote or votes if he subsequently re-enters the polling booth and
approaches the Presiding Officer for such ballot paper or papers.

(5) No voter shall be allowed to enter a voting compartment when
another voter is inside it.

(6) If an elector to who.n a ballot paper hag been issued, refused,
after warning given by the Presiding emcer, to observe the procedure as laid
down in sub ru lc (2), the bal lot papsr issued to him shall, whether he has
recorded his vote th er eo n or n It, be take I b rck fr orn him by the Presiding
01TIccr or by a Polling a ficer under the direction of the Presiding
Officer.

(7) After the ballot paper has been taken back. the Presiding Officer
sl-dl record on its back the word "Can:Glled Voting Procedure violated"
aid put his signature below those words.
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(8) All the ballot p ip ers OIl which the w.ir ds "Cancelled Voting
procedure violated" are recorded, shall be kept in a separate cover which

shall bear on its face the words "Ballot Papers" voting procedure
Violated",

(9) Without prejudice to any other penalty to which a voter; from
whom a ballot paper has been taken back under sub-rule (7), may be lia ble,
the vote. if any, recorded on such ballot papers shall not be counted.

40. Recording of Vote of Blind or Infirm Electors;
------ ----------'--'-_._------------

(1) If the Presiding Officer is satisfied that owing to blindness or
o rh er Physical infirmity, a voter is unable to Iecognise the syrn hols on the
ballot paper or to make a mark thereon, without assistance, the Presiding
Officer shall, permit the voter to take with him a companion of not less
than 18 years of age to the voting compartmen: for recording the vote on
the ballot papers on his behalf and in accordance with his wishes and, if
necessary, for fold ing of ballot paper so as to conceal the vote and insert it
into the ballot box;

Provided that no person shall be permitted to act as the companion of
more than one elector at any polling station on the same date;

Provided further that before any person is permitted to act as the
companion of an elector under this rule the person shall be required to
declare in Form 18A that he will keep secret the vote recorded by him on
behalf of the voter at any polling station on that date.

2 The Presiding Officer shall keep a brief record of the blind and
infirm voter in Form-IS.

41. Spoilt and returned ballot papers;

(1) A voter who has inadvertently dealt with his ballot paper in
such manner that it cannot be conveniently used as a ballot paper may, on
returning it to the Presiding Officer and on satisfying him of inadvertence, be
given another ballot paper, and the ballot paper so returned and counterf'oil
of such ballot paper shall be marked "Spoilt Cancelled" by the Presiding
Officer.

(2) If a voter after obtaining a ballot paper decides not to me it, he
shall return it to the Presidiag OilLer, and the ballot paper so returned and
the cou.nterfo il of such ballot paper shall be marked as "Returned Cancelled"
by the Presiding Officer.

(3) All ballot papers cancelled under sub-r ulet l) or sub-rule (2) shan
be kept in a separate packet.
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42. Tendered votes;--~------
(1) If a person representing himself to be a particular elector applies

for a ballot paper after any other person has already voted as such elector,
he shall, on satisfactorily answering questions relating to his identity as the
Presiding Officer may ask, be entitled, subject to the following provisons of
these rules to marking ballot papers herein-after in this rule referred to as a
"Tendered ballot paper" in the same manner as any other voter.

(2) Every such person shall, before being supplied with a tendered
ballot paper, sign his name against the entry relating to bim in a list in
Form 19.

(3) A tendered ballot paper shall be the same as the other ballot
paper at the polling station except that-

(a) such tendered ballot paper shall be seJially the last in the
bundle of ballot paper issued for use at the polling station;
and

(b) such tendered ballot papers and its counterfoil shall be endor-
sed on the back with the words "tendered ballot paper" by
the Presiding Officer in his own hand and signed by him.

(4) The voter, after marking a tendered ballot paper in the voting
compartment and folding it, shall, instead of putting it into the ballot box
give it to the Presiding Officer, Who shall place it ill a cover specially kept for
this purpose.

43. Closing of poll

(1) The Presiding Officer shall close a polling Station at the hour
fixed in that behalf under rule 3 and shall not thereafter admit any voter
into the polling station:

Provided that all voters present at the polling station before it is closed
shall be allowed to cast their votes.

(2) If any question arises whether a voter was present at the polling
station before it was c1esed, it shall be decided by the Presiding Officer and
his decision shall be final.

44. Sealing of Ballot B()xes after pol~ :

(1) As soon as practicable after the·· closing of the poll, the

Presiding Officer shall close the slit of the ballot box and Where the box does
not contain ally practical devise for closing their slit he shall seal up slit and
also allow any polling agent present to afix his seal.

(2) The ballot box shall thereafter be sea led and secured.
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(3) Where it becomes necessary to use a ballot box by reason
of the first box getting filled, the first box shall be closed, sealed and'
secured as provided in sub-rule (1) and sub rule (2) before another ballot
box is put into use.

45. Account of Ballot Papers;

(1) The Presiding Officer shall at the close of the poll prepare a
ballot paper account in Form 20 and enclose in a separate COver with the.
WOlds" ballot paper account" superscribed thereon. The Presiding Officer
shall furnish to every polling agent present at the Close of tbe poll H true.
copy of the entries made in the ballot paper account after obtaining a receipt.
from the said polling agent therefor and shall also attest it as a true copy.

(1) The Presiding Officer shall then make into separate packets-

(a) a marked copy of the electoral roll ;
(b) the countcrfoil of the used ballot paper;
(c) the ballot paper signed in full by the presiding officer butnot

issued to the voters;
(d) any other ballot papers not issued to the voters;
(e) the ballot papers cancelled for violation of voting procedure;
(f) any other cancelled ballot papers;
(g) the cover containing the tendered ballot papers and the Est in

Form 19;
(h) the list of challenged votes; and
(i) any other papers directed by the State Panchayat Election

Commission' to be kept in sealed packet.c,

.":.

46. Sealing of other packets:
----- ...---

(2) Each such packet shall be sealed with the seals of the Presiding,
Officer and with the seals either of the candidate or of his election agent or .
of his polling agent who may be present at the polling station and may
desire to affix his seal thereon.

47. Transmission of ballot box etc. to the Returning officer
---_.- .---~~. - -.--_._-

(1) The Presiding Officer shall, deliver or cause to be delivered to the
Returning Officer at such place as the Returning Officer may direct -

(a) the ballot box or, as the case may be the boxes;
(b) the ballot paper accounts;
(c) the sealed packets referred to in Rule 46 ;
(d) all other papers used at the.poll.
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(2) The Returning Officer shall make adequate arrangement for the
safe transport of all ballot boxes, packets, and other papers and for their safe
custody until the commencement of the counting of votes.

48. Adjournment of poll in emergencies ;

(1) If at an election. the proceedings at any polling station are inter-
rupted or obstructed by any riot or open violence or if at an election it is not
possible to take the pol! ar any polling station on account of any natural cala-
mity,or any other sufficient cause, the Returning Officer or the Presiding
Officer for such polling station shall announce an adjournment of the poll to
a date to be fixed later and where the poll is so adjourned by the Presiding
Officer he shall fo rthwith inform the Returning Officer concerned.

(2) Whenever a poll is adjourned under sub rule (1), the Returning
Officer shall immediately report the circumstances to the District Election
officer and the State Panchayat Election Commission who shall immediately
report the matter to the State Government. The State Panchnyat Election
Commission in consultation with the State Government shall, by notification,
fix date and hours of poll on which the poll shall recommence and.the District
Election Officer shall fix the polling station at which the poll shall be taken.

49. Procedure on Adjournment ofPoH
~----.------

(1) If the poll at any polling station is adjourned under rule 49, the
provisions of the rules 44 to 46 (both inclusive) shall, as far as practicable,
apply as if the poll was closed at the hour fixed in that behalf under rule-S,

(2) At any adjourned poll the voters who have already voted at the
poI! so adjourned shall not be allowed to vote again.

(3) The Returning Officers shall provide the presiding Officer of the
polling station at which such adjourned poll is held with the sealed packet
containing the marked copy of the list of voters other sealed packets, the
original ballot box containing the polled ballot papers and a new ballot box.

(4) The presiding Officer shall open the sealed packets in the presence
of the polling agents present and use the marked copy of the list of voters at
the adjourned poll.

(5) The provisions of rules 26 to 46 (both inclusive ) shall apply in
relation to the conduct of an adjourned poll as they apply in relation to the
poll before it was so adjourned.

50. Fresh Poll in case of destruction etc. Of Ballot Boxes !-
------- ---~~-- ------------------

(1) Ifat any election-

(a) any ballot box used at a polling station is unlawfully taken out
of the custody of the Presiding Officer, or is accidentally or inten-
tionally destroyed or is lost, or is damaged Or tempered with,
to such an extent, that the result of the poll at that polling
station cannot be ascertained, or
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(b) any such error or irregularity in procedure as is likely to vitiate
the poll is committed at a polling station,

The Presiding Officer shall forthwith report the matter to the Retur .ing
Officer/District Election Officer and Sub-Divisional Ehction Officer.

(2) Thereupon, the District Election Officer shall after taking all
material circumstances into account, either-

(a) declare the poll at the polling station to be void; or

(b) If satisfied that, the result of a fresh poll at the polling station
will not in any way, after the result of the election or that the
error or irregularity in procedure is not material, issue such
directions to the Returning Officer as hc may deem proper for
the further conduct and completion of the election.

PART-IV
COUNTING OF VOTES

(3) Where a poll at a polling station is declared to be void under clause
(a) of sub rule (2), the District Election Officer shall immediately report the
matter to the State Panchayat Election Commission and also to the State
Government and the State Panchayat Election Commission in consultation
with State Government shall, by notiflcatic n , fixed a date and time for taking
a fresh poll and thereupon the District Election Officer shall fix the polling
statio n at which poll shall be taken.

51. Definition:

In this part, unless the context otherwise requircsv--

(a) 'Candidate' means contesting candidate;

(b) 'Constituency' means a Gram Panchay at, Panchayat Sarniti or
Zilla Parishad Constituency;

(c) 'Counting Agent' means a Counting Agent duly appointed under
these rules and includes a candidate and the election agent a candi-
date when present in the counting;

(d) 'Notified Polling Station' means a polling station notified under
i11esc rules;

(e) 'Polling Station' means a polling. station provided for election of
member of Gram Panchayat, Panchayat Samiti or Zilla Parishad
which shall be published by the District Election Officer not later
than 12 days before the date of poll, showing the polling station
and the areas for which they would be set up ;
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52. Time and place for counting of Votes:

The Returning Officer shall at least one week before the date, or the
first of the dates, fixed for the poll, appoint the place or places where
the counting of votes will be done and the date and time at which the coun,
ting will commence and shall give a notice of the same in writing to each
candidate 01' his election agent;

Provided that if for any reason the Returning Officer finds it necessary
so to do he may alter the date, time and place or. places so fixed, or any of
them, after giving notice of the same in writing to each candidate or his
ejection agent.

53. Appointment_of CouEting Agents and

revocation of such Appointment:
- -----

(1) Each contesting candidate or his election agent may appoint such
number of agents to act as counting agent as the State Election Commissioner
dried by a general or special order.

(2) Every such appointment shall be made in form 12 in duplicate, one copy
of which shall be forwarded to the Returning Officer while the other copy shall
be made over to the counting agent for production before the Returning Officer
not later than one hour before the time fixed for counting under rule 52.

(3) No counting agent shall be admitted into the place fixed for counting
unless he has delivered to the Returning Officer the second copy of his appoint-
ment under sub-rule (2) after duly completing and signing the declaration
contained therein and receiving from the Returning Officer and valid for entry
into the places fixed for counting.

(4) The revocation of appointment of counting agent at any time shall
be made in Form 13 and lodged with the Returning Ofiicer..

(5) In the event of such revocation before the commencement of the coun-
ting of votes the candidate or his election agent may make a fresh appointment
in accordance with the sub-rule.

54. Admission to the places fixed for Counting :
---.--------~~----: --------.----- -------

(1) The Presiding Officershall, 'exclude from the place of counting fixed
for counting of votes of all persons exccpt-

(a) persons authorised by the State Panchayat Election Commission;
(b) persons authorised by the District Election Officer;
(c) public servant on duty in connection with the eJection;
(d) the candidate or the election agent and counting agent;

- (2) No person Who has been employed or has been otherwise working
for the candidate in or about the election shall be appointed under clause (a)
of sub-rule (1). .



25

(3) The Returning Officer shall not allow 1110rethan one counting agent
of a candidate at any time in the counting ball.

(4) Any person who during the counting of votes misconducts himself
or fails to obey lawful direction of the Returning Officer may be removed from
the place where the votes are being counted by the Returning Officer or by
any person authorised in this behalf by the Returning officer.

55. Maintenance of secrecy at the counting centre;

The Returning Officer shall before be commences the counting read out
Section 206 of the Tripura Panchayats Act, 1993 and explain the necessity for
maintenance of secrecy of voting of such persons as may be present.

56. Counting of votes received in sealed COVer:

(1) The Returning Officer shall first deal with the ballot papers recei-

ved by him in sealed covers under sub-rule (3) of Rule 35.

(2) Tbe sealed covers shall be opened one after another in the pre-
sence of candidates or their election agent or counting agent,

(3) The Returning Officer shall count all the valid votes in the sealed
covers and record the total number thereof in the counting sheets in form 21
and 22 in respect of Gram Panchayat election, Panchayat Samiti election or
Zilla Parish ad and announce the same.

(4) Thereafter all the valid ballot papers and all the rejected ballot
papers shall be separately bundled and kept together in a packet which shall
be sealed by the Returning Officer and such of the candidates and election
agents or counting agents as may desire to affix their seal thereon the packet
sealed shall be permitted to do so. On the envelope shall be recorded the

name of the constituency, the date of counting and the brief description of
the contents.

(5) Ballot papers received in a sealed cover may be rejected on the
ground specified in sub-rule (2) of rule 58.

57. Scrutiny ami opening of Ballot Boxes

(1) The Returning officer shall open the ballot boxes in presence
of the candidate or their election agent or counting agents.

(2) Before any ballot box is opened at counting table the counting
agent present at the table shall be allowed to inspect the seal as might have been
aff'ixed thereon and to satisfy themselves that it is intact.

(3) The Returning Officer shall satisfy himself that none of the ballot
boxes has, in fact, been tampered with.
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(4) Where a poll has been taken simultaneously for election of members
to Gram Panchayats Samiti and Zilla Parishad Or anyone or more of them
Panchayat ballot boxes shall be opened for the purpose of counting of votes in
the following order, namely-s-

(a) ballot box relating to Gram Panchayat election;
(b) ballot box relating to Panchayat Sarniti election ; and
(c) b allot box relating to Zilla Parishad election

58. Scrutiny and rejection of Ballot Papers:

(1) The ballot papers taken out of each ballot box shall be arranged
inconvenient bundles and scrutinised.

(2) The Returning Officer shall reject a ballot paper-

(a) if it bears any mark or writing by which the elector can be
identified; or

(b) if to indicate the vote, it bears no mark at all or bears a
mark made otherwise than with the instrument supplied for
the purpose; or

(c) if votes are given in favour of more candidates than the number
of candidates to be elected; or

(d) if it is a spurious ballot paper; or

(e) if it is so damaged or multilated that its identify as a genuine
ballot papers cannot be established; or

(f) if it bears 9. serial number or is of a design different from the
serial numbers; or as the case may be, different from the
ballot papers authorised for use at the particular polling station;
Or

(g) if it does not bear the mark and signature it should have borne
under the provision of sub-rule (1) of Rule 38 ; or

(b) ifit is found in a ballot box other than the ballot box in which
it should have been inserted;

provided that where the Returning Officer is satisfied that any such
defect as is mentioned in the sub-clause (g) or (h) bas been caused by any mistake
or failure on the part of the Presiding Officer or the Polling Officers, the
ballot paper shall not be rejected merely on the ground of such defects.

Provided further that a ballot paper shall not be rejected merely on
the ground that the. mark indicating the vote is indistinct or made more
than once if the intention that the vote shall be for a particular candidate
dearly appears from the way the paper is marked.
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(3) Before rejecting any ballot paper under sub-rule (2) the Returning
Officer shall allow the candidate or his election agent and each counting agent
present a reasonable opportunity to inspect the ballot paper, but shall not
allow him to handle it or any other ballot paper.

(4) The Returning Officer shall endorse on every ballot paper which he
rejects, th:"; w ord "rejected" [J1d the ground Icr rejection in abbriveated
For either in his own hand or by 111":a115 of a rubber stamp and shan initial
S TIC h endorsement.

(5) Ail ballot papers rejected under this Rule shall be bundled together.
(6) Every ballot paper which is not rejected under this Rule shall be

counted as one valid vote:
Provided that no cover containing the tendered ballot papers shall

be opened and no such paper shall be counted.

59· Couutin g of Votes :

(1) For the purpose of counting of votes in respect of election to
Gram Panchayat A mark in the ballot paper which is not rejected under Rule
58 shall be counted as one valid vote for the candidate in' whose favour the
voting mark has been validly given.

(2) Every ballot paper which is not rejected under Rule 58 shall, for
the purpose of counting of votes in respect of election to Panchayat Sarniti
or Zilla Parisbad be counted as one valid vote for the candidate in favour
of whom voting mark has been duly given-

(3) During the progress of counting of vote in connection with
Gram Panchayat Election/Panchayat Samiti Election/Zilla Parishad Election,
the Returning Officer shall count all the valid votes in the ballot box and record
the total numbers thereof, in the counting sheet in Form 21A and Form 22

(4) After the counting of all ballot papers contained in the ballot box
used <It a polling station has been completed-the Returning Officer shall
make the entries in a result sheet in Form 23. in respect of Gram Panchayat
Election/Panchayat Samiti Election! Zilla Prishad Election and announce the
particulars.

60· Sealing of used Ballot Papers.
-"'---- .._-------...-

(1) The valid ballot papers of each candidate and the rejected ballot
papers shall thereafter be bundled separately and such bundles made up into a
separate packets which shall be sealed with the seals of the Returning Officer
and such of the candidates, their election agent or counting agent as may

desire to affix their seals thereon; and On the packet so sealed shall be
recorded the following particulars, namely-

(a) the name of the constituency;
(b) the particulars of the polling stations where the ballot papers

were used; and the date of counting.
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61. CDEnting to be Continuous

The Returning Officer shall, as far as practicable proceed continuously
with the counting of votes and shall, during any intervals when the counting
has to be suspended, keep the b1110t papers, packets and other papers relating
to the election sealed with his own seal and the seals of such candidate Or
election or counting D.g:)!1[ as 111ly desire to affix their se211S and shall cause
adequate precautions to be tak sn for their safe custody during such intervals,

62. Recounting of Vote

(i) After completion of the counting the Returning Officer shall
record in the counting sheet in Form 22, the total num bet of votes polled
by each candidate and announce the same.

(2) After announcement has been made, a candidate or in his absence
his election agent or any of his counting agent may apply in writing to the
Returning Officer to recount the votes either wholly or in part stating the

[ grounds on which he demands such recount.

(3) On. such an application being made, the R~turning Officer shall
decide the matter and may allow the application wholly or in part or may
reject it in total if it appears to him to be frivolous or unreasonable,

(4) Every decision of the Returning Officer under sub-rule (3) shall
be in writin:s aa l contain reas ons thereof and shall be final.

(5) If the Returning Officer decides under sub-rule (3) to allow of
recounting of votes either wholly or in part he shall.i--

(a) do the recounting in accordance with the rule 59;
(b) amend the counting sheet in Form 21A and 22 as the case

lTI2,Y be to the extent necessary after such recounting; and
(c) announce the amendment so made by him,

(6) After the total number of votes polled by each candidate ha'

been announced under sub-rule (1) or sub-rule (5) of this Rule the Returninl
Officer shall, complete and sign the counting sheet in Form 21A and 22 as the
case may be, and no application for recounting shall be entertained
thereafter;

Provided that after an announcement under sub-rule (3) of Rule
56 or sub-rule (4) of Rule 59, a reasonable opportunities shall be given
to a candidate and in his absence, any election agent or his counting agent
who makes an application in writing to the Returnin.g Officer for recoun-
ting of vote, if any dispute is raised regarding the result of the cou nting·
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63. Declaration of Results of Election

and Return ofLElection :

(1) In case of an election to a Gram Panchayat the Returning Officer
shall as soon as the counting of votes is completed and result sheets in Form
23 signed declare in Form 24 the candidate or candidates ejected on the
basis of number of valid votes secured by him or them. The Returning
Officer shall infrom the District Election Officer, the State Panchayat Elec-
tion Commission and the Government of the result of the poll. The State
Government shall cause the names of the elected candidates published in
the Official Gazette.

(2) In the case of an election to a Panchayat Samiti or Zilla Parishad
the Ra turning Officer shall as soon as the coun ting of votes is completed
and counting sheds in Forms 2lA and 22 signed it! respect of all the
polling sta tion of the concerned constituency compile the results in a
result sheet in Form 23 and declare in Form 24 the candidate
to whom the largest number of valid votes has been given to be elected
and hang up the same in his office and send copies thereof to the District
Election Officer, State Panchayat Election Commision and the State
Government .. The State Government shall cause the names of the elected
candidates Published in the Official Gazette.

(3) . When the votes are equal selection shall be made by lot in such
manner as the Returning Officer may deem fit.

(4) As soon as may be after a candidate has been declared to be elected
the Returning Officer in respect of Gram Panchayat/Panchayat Samati/Zilla
pari shad shall grant to an elected candidates a certificate of election in
Form 25 and obtain from the candidate an acknowledgement of its receipt
duly signed by him and immediately send the acknowledgement to the
Distriet Election Officer.

64. Sealing of Packets ~

1) After completing the counting of votes in an election the Returning
Officer shall then make into separate packets -

a) counting sheets in Form 21 and 21A and 22;

b) result sheets in Form 23 ;

c) the declaration sheet in form 24 in respect of Gram Pall-
chayat Election ; and

d) any other papers directed by the State Panchayat Election
Commission to be kept in sealed packet.
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2) EeLCh such packet shall be sealed with the seals of the Returning
Offiicer ai1d with the seals either of the candidate of his election agent or of
his counting agent who may be present at the polling station and may desire

to affix his seal thereon.

65. Transmission of Ballot Boxes, Packets, etc. to the District Election
-Officer

l ) The Returning Officer shall then deliver or cause to be delivered
to the District Electron Officer, at such place as the District Election Officer
may direct-

a) tbe ballot boxes ;
b)

c)
d)

the ballot paper account
the sealed packets referred to Rule 46 ; and
all other papers used at the poI!

2) The District Election officer shall make adequate arrangement for
the safe transport of all ballot boxes, packets and other papers and for their
safe custody.

PART-V

MISCELLANEOUS

66. Casual vacancies in Zilla Parishad, Panchayat Samiti or Gram

Pancbayat :

1) When the seat of a member elected to a Gram Panchayat, Panchayat
Samiti or Zilla Parishad becomes vacant by reason of his death, resignation,
removal or otherwise the State Panchayat Election Commission in consul-
tation with the State Government shall fix a date as soon as conveniently may
be for holding bye-election to fill the seat and the provisions of these Rules
shall thereupon apply mutatis mutandis.

67. Return or Forfeiture of Candidate's Deposit :

1) The deposit made under Rule 13 shall either be returned

person making it or his legal representative or be forfeited to the
Go vernrnent in accordance with the provisions of tbis Rule.

2) Except in cases hereafter me ntjouend in this Rule, deposit shall be
returned as soon as practicable after result of the election is declared.

to the
State

3) If the candidate is not shown in the list of contesting candidates, or
if he' dies before the commencement of the poll, the deposit shall be returned
as soon as practicable after the publication of the list or after his death to
his heirs as the case may be .•
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4) Subject to the provision of sub-rule (3), the deposit shall be forfei-
ted if at an election where a poll has been taken, the candidate is not elected
and the number of vali d votes polled by him does not exceed one-sixth of the
total numbers of valid votes polled by all the candidates or in case of election
of more than one member at the election, one-sixth of the total number of
valid votes so polled divided by the number of members to be elected.

68. Production and Inspection of Election Paper:
----_.-- .-._------- -- -

]. While in the custody of the District Election Officer-

a) The packets of unused ballot papers with counrerf'oils attached
thereto;

b) the packets of used ballot papers whether valid, tendered or
rejected ;

c) the packets of the counterfoils of used ballot papers ; and

d) the packets of marked copies of the list of voters, shall not be
opened and their contents shall not be inspected by, or produced
before, any person or authority except under orders of a
competent court/Panchayat Election Tribunal.

69. Disposal of Election Papers :
--------
Subject to any direction to the contrary given by the State Panchayat

Election Commission or by a competent Court/P~~J:lUn~l

a) the packets of unused ballot papers shall be retained for a period
of three months and shall thereafter be destroyed in such manner as the State
Pancbayat Election Commission may direct;

b) the other packets referred to in the rule 68 shall be retained for a
period of three months and shall thereafter be destroyed ;

c) all other papers relating to election shall be retained for a period of
six months and shall thereafter be destroyed.

Provided that packets containing the counter foils of used ballot papers
shall not be destroyed except with the approval of the State Panchayat
Election Commission.

PART-VI
ELECTION DISPUTES

70. Filing of Petition
,---.

1) The petition referred to in sub-section (1) of SectiolLJ98 shall be
filed before the Panchayat Election Tribunal which shall be constituted by the, ,
State Government 011 the recommendation of the Gauhati High Court.

r-



2) The petition shall contain a statement in brief of the material facts
on which the petitioner relies and shall where necessary be divided into para.
graphs numbered consecutively, It shall be fi'ed by the petitioners and verified
in the manner prescribed for verification of pleading in the Code of Civil
Procedure, 19080

3) If the irregularities alleged in the petition are likely to effect the
validity of the election of more than on returned candidate the petitioner shall
join opposite party to his petition ail such returned candidate.

4) The petitioner may, if so desires in addition to calling in question
the election of the returned candidate or candidates, claim for a declaration
that he himself or any other candidate has been duly elected.

5) The Panchayat Election Tribunal shall, as soon as may be, cause
copy of the petition to be served on each opposite party.
11. Procedure to be Followed :

1) Everydispute relating tv e.ection shall be enqnired into by the Pan-
chayat Election Tribunal as early as may be in accordance with the procedure
applicable under the Code of Civil Procedure, 1908 to the trial of suits:

Provided that it shall only be necessary for the Panchayat Election
Tribunal to make a memorandum of the substance of the evidence of any
witness examined by him.

72. Withdrawal of Petition:
-----------

1) No election petition shall be withdra wn without the leave of the
Panchayat Election Tribunal.

2) If there are more petitions than one, no application to withdraw
a petition shall be made without the consen t of all the petitioners.

3) Whe an application for Withdrawal is made notice thereof fixing a
date for the hearing of application shall be given to all other parties to the
petition.

4) No application for withdrawal shall be granted if the Panchayat
Election Commission Tribunal is of opinion that such application has been
induced by any bargain or consideration which does not deserve to be
admitted.

5) If the application is granted, the petitioner may be ordered to pay
such cost to the opposite party as the Panchayat Election Tribunal may think
fit.

73. Evidence during Enquiry ;

The provisions of Indian Evidence Act, 1872, shall apply in all
respect to the trial of an election petition.



74. The Election to be Void;

If in the opinion of the Panchayat Election Tribunal-

I) A returued candidate or his agent or any other person with the
connivance of such candidate or agent has committed or abetted the
commission of any election offence falling under Chapter lXA of the Indian
Penal Code or any law or rule relating to the infringement of the secrecy of an
ekction, the election of such candidate shall be void.

2) The election of a returned candidate has been procured or induced;
or the result of the election has been meter ially affected by any of the
followin g corrupt practices, namely,-

i) any election offence as mentioned in sub-rule (1) above

ii) any payment to any person whomsoever on account of the
conveyance of any elector to or from any place for the purpose
of casting his vote;

iii) hiring, employment, borrowing or using any vehicle for the
purpose of conveyance of any elector to or from any place to
the polling station for the purpose of casting his vote;

Provided that any elector may hire any' conveyance or use his own
vehicle for conveying himself to or from the polling station, or

3) The rcsultof the' election has been materially affected by any
irregularity in respect of the nomination paper or by the improper reception
or refusal of nomination paper OT vote or by any non-compliance with the
provision of the Act or the rules made thereunder, the election of such candi,
date shall be void:

Provided that if the Panchayat Election Tribunal is of opinion that
any corrupt practice specified in sub-rule (2) of this rule which does not
amount to any form of bribery other than "treating" as hereinafter explained
has been committed and if the Panchayat Election Tribunal is further of the
opinion that the candidate has satisfied him that-

i) No corruptjiractice was committed at such election by the
candidate and that any corrupt practices committed were
committed contrary to the orders and without the sanction or
connivance of such candidate; and

ii) Sucl1 candidatet66k all reasonable means for perventing the
commission of corrupt practices at such election;

, iii) The Corrupt practices committed were of trivial nature not
affecting the election materially and
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iv) In all other respects the election was free from any corrup\
pr actice on the part of such candidate or any of his agent;

then the Panchayat Election Tribunal may find that the election of sueO
candidate is not void.

Explanation- For the purpose of this rule "treating" means incurring bl
any per so n of the expenses of giving or providing any food, drink,
entertainment or provision to any person with the object directly Or

indirectly inducing him or any other person to vote or refrain from votim
or as a reward for having voted or r efruined from voting.

75. Conclusion of Hearing:

J) At the conclusion of the enquiry the Panchayat Election Tribuna!
shall declare, whether election of the returned candidate or candidates is
void under rule 74 ;

2) If he declares the election of the returned candidates void he
shall further pass an order either;

a) declaring that any other party to the petition who has under
these rules claimed the seat has been duly elected ; or

b) ordering a fresh election.

3) The order of the Panchayat Election Tribunal under sub-ruk
(1) or sub-rule (2) shall be communicated forthwith to the Distrid
Electivn Officer concerned, State Panchayat Election Commission and tbe
State Government.

76. Fresh Election at Panchayat Election Tribunal's Orders;

When an election is declared void under sub-rule (1) of rule 75 and
a fresh election is ordered under clause (b) of sub-rule (21 of that ruk
tile seat of the returned candidate or the seats of the returned candidates,
as the case may be, shall be deemed to be Vacant from the date of th:
order of the Panch ayat Election Tribunal and the State Government shal
forthwith take necessary steps for holding such fresh election,

77. Requisitioning of premises, vehicles etc. for election purpose:
--_._---

The DistrictMagistrate or any Sub-Divisional Magistrate authorised
by him in this behalf, herein-after in this rule referred to :1, the requisitioning
autho rity, if it appears t,J him in connectio.i with an election under this
Act-

a) That any premises are needed or are likely to be needed for
the purpose of being used as a Polling station or for the
storage of ballot boxes after a poll has been taken, or



b) that any vehicle, vessel or animal is needed or is likely to be
needed for the purpose of transport of ballot boxes to or
from any polling station or transport of members of (be
police force for maintaining order during the conduct of such
election, or transport of any officer or other person for
performance of any duties in connection with a such election:

by order in writing requisition such premises, or as the case 111:1ybe such
vehicle, vessel or animal and may make such further orders as may appear
to him to be necessary or expedient in connection with the requisitioning;

Provided that no vehicle, vessel or animal which is being lawfully used
by a candidate or his agent for any purpose connected with the election of
such candidate shall be requisition under this sub-rule until the completion of
the poll at such election.

2) The requisition shall be effected by an order in writing addressed to
the person deemed by the requisitioning authority to be owner or person in
possession of the property and such order shall be served on the person to
whom it is addressed.

3) Whenever any property is requisitioned under sub-rule (1) the
period of such requisitioning shall not extend beyond the period for which
such property is required for any of the purposes mentioned in that sub-rule.

78. Payment of Compensation:

1) Whenever in pursuance of Rule 77 any premises are requisitioned,
there shall be paid to the person interested, compensation 0 f the amount of
which shall be determined by taking into consideration the following namely;

i) the rent payable in respect of the compensation, or if no rent is
payable, the rent payable for similar premises in the locality:

ii) if in consequence of the requisition of the premises the person
interested is compelled to change his residence Or place of
business, tlle reasonable expenses, if any, incidental to such
changes;

4) In this rule-

a} "Premises" means any land, building or part of a building and
includes a hut, shed or other structure or any part thereof:

b) "Vehicle" means any vehicle used or capable of being used for
the purpose of road transport, whether propelled by mechanical
power or otherwise.
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Provided that any", person interested, being agrieved by the amount
of compensation so determined under this sub-rule, may apply within 30 days
from the date of order determining the compensation to the Secrctary/Conun i-

soner/Principal Secretary to the Government, Panchayat Department for a
review. The decision of the Secretary/Commissioner/Principal Secretary to
the Governm'ent of Tripura, Panchayat Department shall be final.

Explanation-In this sub-rule, the expression "person interested means the
person who was in actual possession of the premises requisitioned under Rule
77 immediately before the requisition or where no person was in such actual
possession, the owner of such premises.

2) Whenever in pursuance of Rule 77 any vehicle, vessel or any animal
is requisitioned there shall be paid to the owner thereof, the amount of which
shall be determined by the requisitioning authority on the basis of the fares
or rates prevailing in the locality for the hire of such vehicle, vessel or animal;

Provided that where immediatly before the requisition, the vehicle or
vessel was by virtue of hire purchase agreement in the possession of aperson
other than the owner, the amount determined under this sub-rule as the total
compensation payable in respect of the requisition shall be apportioned
between the person and the owner in such manner as may be. agreed upon,
and in default of agreement, in such manner as the Requisitioning Authority
in this behalf may decide:

Provided further that any person interested, being aggrieved by the
amount of compensation determined under this sub-rule, may apply within
30 days from the date of the order determining the compensation to the
Secretary /Commissioner/ Principal Secretary to the Government of Trip ura ,
Panchayat Department for a review and the decision of the Government shall
be final.

79. Manner of Servj~~~ or Re9uisition~f Premises, Vehicles, Vess~ and
Animals:

An order of requisition under Rule 77 shall be-

a) Where a person to whom such order is addressed is a corporation or
firm in the manner provided for the service of summons in Rule 2 of order
XXIX or Rule 3 of order XXX, as the case may be,in the first schedule of the
Code of Civil Procedure, 19J8 (Act V of 1908) ; and

b) Where the person to whom such' order is addressed is all individua I-

i) personally by delivering or tendering.th e order .;or

ii) by registered post with acknowledgement due; Of
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iii) if a person cannot be found, by leaving an authentic eopy of the
order with any adult mem'ier of Hisf~~l;!Y, 'or by'ihix:trig
such copy to som ~conspicuous part of the premises in which he
is known to have last resided. or carried on businessvor personally
worked for a gain. ' .

~ - . . . ,

Eviction from Requisitioned Premises :80,

1) Any person remaining in possession ofany'requisitionedprcl11ise3 in
contravention of any order made under Rule 77 maybe summarily evicted
from the premises by the Requisitioning Authority or any officer specially L

empowered by the Requisitioning Authority in this behalf.

2) The Requisitioning Authority or any officer so empowered may,
after giving to any WOmen not in appearing in public, reasonable warning anc(
facility to draw, remove or open any latch or bold otbreak: open ariydooro{"
any building or do any other Act necessary for effecting such eVi6tion:

81. Rdease of Premises from Requisition:

I) When any premises requisitioned under Rule 77 are to be released
.from requisition the possession thereof shall be delivered to the person from
whom possession was taken at the time when the premises were requisitioned, or
if there is no such person, to the person deemed by the Requisitioning Authority
to be the owner of such premises and such delivery of possession shall be in a
full discharge of the Req uisitioning Authority from all liabilities in respect of
such delivery, but, shall not prejudice any right in respect of premises which
any other person may be entitled by any law to enforce against the person to
whom the possession of the premises is so delivered.

2) When the person to whom the possession of any premises requisi-
tioned under Rule 77 is-to be given under sub-rule (1) cannot be found or his
whereabouts are not ascertainable or has no agent or any other person
empowered to aecept delivery on his behalf the Requisitioning Authority shall
cause a notiee declaring that such premises are released from the requisition
to be affixed on some conspicuous part of such premises and on the Notice
Board in the office of the Requisitioning Authority,

3) When a notice is affixed on the Notice Board as provided in sub-
rule (2) the premises specified in such Notice shall cease to be subject to
requisition on and from the date of such affixing of the notice ani be deemed
to have been delivered to the person entitled to possession thereof; and the
Requisitioning Authority shall not be liable for any compensation Of other
clai 111 in respect of such premises for any other period after the said date.

---y---c:---
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82. Penalty for Contravention of any order Regarding the Requisition:

If any person contravenes any order made under Rule 77 or Rule 80
he shall, on conviction be punished with imprisonment for a term which may
extend to one year or with fine which may extend to Rs. 1,OOOi- Of with both.

83. Removal of Difficulties if any by the Government:

1) The State Government may issue such general or special directions
as may, in its opinion, be necessary for the purpose of giving effect to these
Rules, or holding any election under the Act

2) If any difficulty arises in giving effect to the provisions of these
Rules, or in holding any election, the Government as occasion requires, may,
by order, do anything which appears to it to be necessary for the purpose of
removing the difficulty.

By order of the Governor,

R. K. Mathur

Commissioner to the
Government of Tripura.



40

FORM 2(A)
(See Rlll~ 5(3)'

_I nominate as a' candidate for erection to the ... Gram
, Panchayat from the ,... ... seat No. of ... consti-

tuency which is a general seat No seat No: reserved for (Scheduled
Castes/Scheduled Tribes/Wornen.)
Candidate's name ...
His/her postal address
His/her name is entered at serial No in put No of th : electoral
roll for the ;";.;.;; •.~ consituency of the .
(Gram Panchayat).

My n':lme is and it is entered at serial No in
part No ........•......................... · ..........•...... of the electoral [oil of the .
the ., constituency of the Gram Panchayat.

Date.................. (Signature of proposer)
, ....~--,-.----------~-------- _.' - -~-----------

I, the above 'm,ltiol1ed candidate, assent to this nomimtion and hereby declare-

N(a)

++(b)
(i)
(ii)
(iii)

that I am set LIp at this election by .. : Party,
that the symbols I have chosen are, in order of preference,'

(c) th it ,3XC,3PC this II ) l1ill'ltioll, I have not given as sent to any other nomination from any
other co.istituency for election as a member of a (Gram Panchavat).

I, further declare, that I am member of the ..................•...... Castc/Tribe which is a
Scheduled Castej I'rjbe of the Scat0 of Tr ipura. A copy of Scheduled Castes/Scheduled Tribes

'0 cer tificate issued in my Lv nr is enclosed fin the case of J. candidate filling nomination for a
cmstitu eicy reser eC)for 5G'f'iju1ed Castes/Scheduled Tribes persons).
Dlte· '.. ,. (Siynt'He of C utIiaadate).

** Strike oT th3 inappropriate alternati e.. '.
(To be filld by the Returning Officer)

.Serial No. of nomination paper : : .
,; '. . The nomination was delivered to me at my office at.. (hour) on .

(date' by candidate/proposer, .

Date . Retur ning Officer.
--'------- -~------~. --~-.- .... ---------._._-

* SG0re .out the word not applicable. ,
D~jsi)n of Returrri.ig Officer accepting or rejecting Nomination paper.
1 have examined this 'nomination paper in accordance with Rule 15 of the Tripur

Pan.havats (Conduct of Election) Rules, 1993 and dccicde as follows:

:Date::., , -r .' ..'; .• ·..• '•.• ' Returning O:n:er.
----~. -----~ ------~-- ----.--- .. -----~~-~

Perforation)
Receipt for nomiuario.. p rper ami [Dei.:) of scrutiny (To be handed over the perso
presenting the nomination paper)
'Scrl.il N::'i;;cifnoihiJ11 tlOll·paper
T he 'nomination pap';;r' of a candidate for election to i

.............................. (Gram Panchayat) from the scat no. of constituency was delivered
me at my office at (hour) on .. : (date) by the candidate/proposer.
All nomination papers will 03 taken up for scrutiny 'at .. : (hour) ·on,: "
(date) at " (place).

Returning Officer.
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FORM 2(A)
(See Rule 5(3)

I nominate as a' candidate for election to the... Gram
:.'. Panchayat from the .... ... seat No. of ... consti-

tuency which is a general seat No seat No: reserved for (Scheduled
<Castes/Scheduled Tribes/Women.) .
.C~ndidate\; name ... •
His/her postal address
His/her name is curercd at serial No in part No of th :

roll for the ;';.:.;;,;: consituency of the .
(Gram Panchayat).

electoral

My n'imeis and it is entered at serial No ................•... in
part No ........•........................... · ..........•...... of the electoral roll of the .
the constituency of the Gram Panchayat.

Date.................. (Signature of proposer)

r,th;~ above "J::.1tio~ed candidate, assent to this nomination and hereby declare-

'~*(a)

++(b)
(i)
(ii)
(iii)

thatI am set us> at this election by .. · Party,
that the symbols I i1ave chosen are, in order of preference;

(c) that except this n .inin ation, I have not given assent to any other nomination from any
other co.istituency f01' clectiou as a member of a (Gram Panchayat),

I, Further dec larc that I am member of the .............•.....•..•... Clsk!Tribe which is a
Scheduled Caste/Tribe of the Scate of Tr ipura, A copy of Scheduled Castes/Scheduled Tribes

'0 .cert ificate issued i.i my hI J.E is enclosed (in the case of a candidate filling nomination for a
~ );1Stitu o:1~Y reser i1 for 1'~'f~duldCastes/Scheduled Tribes persons).
DltC·.. .. .. .. .. (3i ~'llt'_ll'e of C uidiaa-Iate).

**Strik~ o T (11:0 in rooropriate al ternarl e... . . .
(To be filld by the Returning Officer)

Serial No. of nomination paper. :.............•.........
, '. The nomination was delivered to me at my office at.. (hour) on .
(date' by tl1e candidate/proposer.

Date . Retur n ing Officer.

* Seoreiout the word not applicable. . .
D~;isiJn of Returning Officer accepting or rejecting Nomination paper.
I have examined this 'nomination paper in accordance with Rule 15 of the Tripur

Pau.hayats (Conduct of Election) Rules, I993 and deciode as follows:

Returning O'flior.

Perform ion)
Receipt for nominat io.i paper and 11.niJ3 of scrutiny (To b~ handed OVe!' the perso
presenting t110 nomination paper) .
-Se:rl:1l-'l..J!~::~o-ril()1;1:if~J.tion-paper
The 'J]omination paper: of .... a candidate for election to I

........ " (Gram Panchayat) from the scat no. of constituency was delivered
me at my otfice at (hour) on (date) by the candidate/proposer.
All nomination papers will be taken up for scrutiny 'at ,,~ (hour) . on.r , '
(date) at (place).

Returning Officer.
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FORM 2B
(See Rule 5(3)

Nomination Paper
I nominate as a candidate for election to the Panchayat Samiti from the

....................................... Constituency which is a general Constituency/Constituency
reserved for '" Scheduled Caste/Scheduled Tribes/Women.
Candidate's 11ame '"
His/Her postal address .
His/her name is entered at Serial No .
in part No. of the electoral roll for the .
Constituency (Panchayat Samiti).

My name is and it is entered at serial No .
in Part ·No of the electoral roll of the Panchayat Samiti.

Date . (Signature of proposer)
-------~----. ------

I, the above mentioned candidate, assent to this nomination and hereby decJare-
**(a) that I am set up at this election by Party
**(b) that the symbols I have chosen are, in orderof preference.

(i) .
(ii) ' ..................................•
(iii) .
(c) that except this nomination, I have not given assent to any other nomination from

any other constituency for election as a member of Panchayat Samiti.
Ifurther declare that I am amember of the Caste/Tribe which is a Scheduled

Caste/Tribe of the State of Tr ipur a, A copy of Scheduled Caste/Scheduled Tribes certificate
issued in my favour is enclose ltjn the case of a candidate filling nomination for a constituency
reserv ed for Scheduled Castes/Scheduled Tribes persons.

Date . (Signature of Candidate)
**Strike out the inappropriate alternative.

(To be filled by the Returning Officer.)
Serial No. of nomination paper " .
This nomination was delivered to me at my office at 2 (hour)

on ' (date)' by the candidate/proposer.
Date.......... Returning Officer.

Decision of Returning Officer accepting or rejecting the Nomination Paper.
I have examined this nomination paper in accordance with Rule 15 of the Tripura

Panchayats (Conduct of Election) Rules, 1993 and decide as follows:
Date.................. Returning Officer.

(Perporat ion)
Receipt for nomination paper and notice of scrutiny (To be handed over to the person

presenting the nomination paper).
Serial No. of Nomination Paper .

The Nomination paper of'':_............... a candidate for election to the .
Panchayat Samiti from officeat " (hour) on (date) by the can-
didate/proposer.'. All n ominat.ion papers will be taken Up 'for' scrutiny at .
(hour) on .......................•.......... (date) at :.: (Place). , cl

Returning 0fficer ..Date : .
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FORM 2C
(See Rule 5(3)

Nornin ition Paper

I nominate as a' candidate f'or electionto the (Zilla Parishad) from the
....................................... Constituency which is a general Constituency/Constituency
reserved for Scheduled Castes/Schc lulcd Tribes/Women.---_ .._---
Candidate's Name .
His/her postal address :.. .. .
His/her name is entered at Serial No in Part No of the e Iec"

toral roll for the constituency '" ..•..•... Zilla Parishad.
My name is , ., : and it is en tered at Serial No. '" '"

in Part No , of [he electoral roll of the Zilla Parishad,

_._-_._-----_.----------- - -'---' ----

Date . (Signature of proposer)
---_._--------- .-.--

I, the above mentioned candidate assent to this nomination and hereby declare -
"*(a) that I am setup at this election by Party.
**(b) that the symbols I have chosen are, in order of preference;

(i) .•..............• .
(ii)
(iii)
(c) that except this nomination, I have not given assent to any other nomination from

any other constituency for election as a member of Zilla Parishad.
I further declare that I am a member of the '" '" Caste/Tribe which is a Scheduled

Caste/Tribe of the State of Tripura A copy of Scheduled Castes/Schedule1 Tribes ccrtifica''
issued in my 'favour is enclosed (in the case of a candidate filling nomina tion for a constiruencj
reserved for Scheduled Castes/Scheduled Tribes persons).

Date c- . (Signature of Candidate)

**Strike of the inappropriate alternative.
(To be fined by the Returning Officer)

Serial No'. of nomination paper , This nomination was deliverer
to me at my oflicc at : .. .. (hour) on (date) by the candidate!
proposer.
Date · . Returning Officer.

Decision of Returning Officer accepting or rejecting the nomination paper.
1 have examined this n o.nln ation paper in accor lance with Rule 15 ofthe Tripura Pancha-

vats (Conduct of Elecrlon) Rules, 1993 and decide as follow:

Date . Returning Officer.
~-- -..' ----_ .._---------------------_ •..-----

(Perforation)
Receipt for Nomination paper and Notice of Scrutiny

(To be handed over to the person presenting the Nomination Paper)
S erial No. of nomination paper. .
The Nomination Paper of .......•.............................. '" a candidate for election mto the

...... " ........................•......... Z il!a Parishad from the Con it ituency was delivered to me
at my office at (hour) on '" '" (date)by the candidate/
proposer. An nomination papers will be taken up for scrutiny at (hour)

on ........• ;..• :•..... ".: (date) at (Place)

Date ..............•........• Returning Officer.
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FORM-7

(See Rule 13(1))
List of Contesting Candidates

Election to the.,; ... ... .,. ..• ... .,. .,. ...Gram Panchayat/Panchayat
SamitijZi1la Parishad from the... ... '" '" ... ... . ..Seat No. of '" ... ... . ..
General Constituency IConsti£uency reserved for... ...Scheduled
Castes/Scheduled Tribes/Womc:n.

_. ------------------------ ---- ------- - ----
Serial number Name of Candidate Symbol allottedAddress of candidate

I 2 53

I.
2.
3.
4.
etc.

----_._-------
Place ...

Date ...

Signature of Returning Officer.

Election to the .
Parishad from the .
Constituency.

FORM-8
(See rule 20(1»

Appointment of Election Agent

... Gram Panchayat/Panchayat Samity/Zilla
... Seat No. of...

To
The Ruturning Officer,

I,... ...of ...
at above election, do hereby appoint. ..
as my election agentfrorn thisdayat the above election.
Place .

Date .

a candidate
...of...

Signature of candidate.

Place ...

Dated ...

I accept the above appointment.

Signature of Election Agent.
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FORM-9
(See rule-20(2))

Revocation of Appointment of Election Agent.

Election to the... ...Seat No. of Gram Panchayat
Panchayat Samiti/Zilla Parishad from the constituency.

To
The Returning Officer,

I, ...
hereby revoke the appointment of. ..
agent.

Place ...

Date ...

Flection to the ...
Zilla Parishad from the ...
Constituency.

I, ...

...a candidate at the above election
. .. my election

Signature of Candidate.

FORM 10
Appointment of Polling Agent

See Rule 21(I»
... Gram Panchayat/Panchayat Samiti
...Seat No. of...

... a candidate/the election agent of
. ..who is a candidate at the above election do hereby

appoint... ...of.... ..as a
Polling Agent and appoint..; ... ... ... ...of...
as relief Polling Agent to attend Polling Station No.... ... ...

..• ..• ... ..• .v.fixcd for the poll. ..
Place .

Date .

Place ...
:q"te.;.

at (Place)

glgnature of Candidate/Election Agent.

I agree to act as Polling Agent

Signature of Polling Agent/Relief Polling Agent.

Declaration of Polling to be signed before Presiding Officer.
I hereby declare that at the above election 1 will not do anything forbidden by rule 39 of

the Tripura Panchayat (conduct of Election) Rules, 1993, which I have read/has been read
over to me.
Date ...

Date ...

Signed before me.
Signature of PoIling Agcn t/ Relief Polling Agent

Sigi atur e of Presiding Om::er.
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FORM II

See rules 21(3)
Re\ ocation of Appointment of Polling Agent

Election to the ...
Zilla Parishad from the ...
Constitutency,

To
The Presiding Officer,

I, ...

. ..Gram p vichayat/Panchayat Samiti/
. ..Scat No. of...

..., a candidate/election agent of.. .
... at the above election hereby revoke the appointment ot

... Polling Agent/Relief Polling Agent. ..
... at the Polling Station No.... . .. at.. .

... (place).

Place .

Date .

Signature of Candidate/Election Agent.

FORM-I2

( See Rule 53(1)
Appointment of Counting Agent.

Election to the ...
Panchayat Samiti/Zil1a Par ishad from the Constituency No ....

... Gr am Panchayat I
...Seat 'No ....

To

The Returning Offic.er,

I... ... (Na'11e), a calldidat~/El~ctionAgcnt
... (Name) who is a candidate at the: above

(Name)
(a lIress) asElection, do hereby appoint. ..

or... .
Counting Agent to attend counting of votes at ..•
(place fixed for counting).

....

Place ...

Date ...

Signature of Candidate/Election Agent.

~.---- ------- ---~-- - - -- - ---------

I agree to act as Counting Agent. .

Signatur e of Counting Agent
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FORM II

See rules 21(3)
Rev ocation of Appointment of Polling Agent

Election to the ...
Zilla Par ishad from the ...
Constitutency.

To
The Presiding Officer,

I, ...

... Gram p mchayat/Panchayat Samitif
...Sed! No. of .. .

... , a candidate/election agent of'..;
. .. at the ahove election hereby revoke the appointment at

... Polling Agent/Relief Polling Agent. ..
.:.at the Polling Station No.... . ..at., .

... (place).

Place .

Date .

Signature of Candidate/Election Agent.

FORM-I2

( See Rule 53(1)
Appointment of Counting Agent.

Election to the..; .
Panchayat Samiti/Zil1a Parishad from the Constituency No .

... Gram Panchayat {
. ..Seat 'No ....

To
The Returning ,Offie,er,

I... ... (Na ne), a candidate/Election Agent
...(Nam~) who is a candidate at the above

(Name)
.• (a lIr ess) as

Election, do hereby appoint .
of.,; ' .
Counting Agent to attend counting of votes at. ..
(place fixed for counting).

Place ...

Date ...

Signature of Candidate/Election Agent.

---------.-.-- -

I agree to act as Counting Agent.

Signature of Counting Agent
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FORM-I3
(See Rules 53(4)

Revocation of Appointment of Counting Agent.

Election to the ...
Samiti/Zilla Parishad from the Constituency No ....

To
The Returning Officer,

1... ...(name), a candidate/Election. agent.. .
... (name) who is a candidate at the above election,

hereby revoke the appointment of... . .. (name)
Counting Agent, (place fixed for Counting).

'" Gram Panchayat/Panchayat
.v.Scat No •...

Place ...

Date .

Signature of Candildate/Election Agent.

FORM-14
(See Rules 25(b) and (c)

Declaration of Election whom sent is uncontested
Election to the... ...Gram Panchayatj jPanchayat

SamitijZilla Paris ad from the... ...seat no. of... -
Constituency.

f: .
1 In pursuance of the provisions contained in sub-rule (b)/(c) of rule 25 of the
Panchayat (Conduct of Election) Rules, 1993, I declare that... . ..

... (name) .
... '" '" ... ... ... ... ... ...(Address)
has been duly elected to fill the sent in the said Gaon Panchayat/Panchayat
Parisad from the above Constituency.

HejShe is/is not a member of the Scheduled Caste/Scheduled Tribe.

Place ...

Tr ipura

Smniti/Zilla

Date ...

Signature of the Returning Officer.
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FORM-IS
Ballot Paper

See Rule 28(I)

... Gram Panchayat

Constitus ncy

Seat No.

Electoral Roll part No ....

Serial No. of voter. .. No. of seats ...

.. .(perforation)

NCl. of Seats-

Name Symbol

1--------'-----
I

---- -- ------- ---1-----
I
I-----------------
I

______ i
I

-~-I----~------------
I

------- j---------- ----
r

I
---~--- ----)------ ------

- I
------------- 1 - '



50

FORM 15 A

BALLOT PAPER
See rule 28(1)

___Panchayat Samiti
_.. Constituency

Electoral Roll Part No. _._

Serial No. of Voter _..

. .. Perforation ..•

Name Symbol

I~--------II ,
I-----~----i
I I~~-----------

1

i---I
--------------I~~---~

I---------1---------
I
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FORM-IS(B)

BALLOT PAPER
See rule 28(I) .

Electoral Roll Part No ....

Serial No. of Voter...

I~---~--,
"--"'-~"---f

I ~
---j --·--~--.--_i

. ... Perforation ...

-------- -_.

-----"-, ------ )----

I---------" -

-- --~- - ----

Zilla Parishad
Constituency

Symbol

~-~--'-l
§~

.-~--.~

___ E

I I
--------- ,i---------------J. ~

I "
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FORM-I6
Application for Casting Vote by person on election duty

(See Rule-35(I)

To
The Returning Officer

Seat No. of... Gram Panchayat
Constituency c ;Panchayar Samiti

...Zilla Parishad
I intend to cast by vote at the ensuing election to the Gram Panchayat/Panchayat Samiti/

Zilla Par ishad to be taken at Polling Station No in .

Gram.
My name is entered at S1. No ....

in the electoral roll of...
Panchayat Constituendcy comprised within ...
(Zilla Parishad Constituencies).

Ih aye been posted on election duty and procuce, herewith, my letter of appointment.
I request that a ballot paper/papers for election to Gram Panchayat/Pauchayar Samit

Zilla Par ish ad may he issued to me to cast my vote.

,." ...in Part No.... . ..
Grarri"

Yours faithfully,

Place .
Dale .

Election to the ...

FORM-I7
List of Challenged Votes
(See Rule 36(2)(c)

... Scat No. of... Grar

PanchayatjPanchayat Samiti/Ziila Parishad from the

... Constituency.
Polling Station ...

Sl. No. of
entry

Name of Voter Serial Number of Signature or thun
-----------'--~------'ifi_lpression of In

Part No. Voter's name in person challeng
that part

--------------
I 2 3 4 5

------ ..-----

Address of theperson
challenged

Name of identifir Name of challen- Order of nresid- Siznature of
if any ger ing Officer challenger Of

rccei ving r efu
of deposit.

6 7 8 9 IO

-----~--- ---------------
Place .

Date .

Signature of Presiding Officer,
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FORM-I8

(See Rule 40(2)
List of Blind and Infirm Voters

Election to the ...
Panchayat/Panchayat Samiti/Zi1la Parishad

... Seat No.9 of ... . ..Gram

... Constltuency.
No. and nam e of polling Station ..
Polling Booth No ....

Part No. and Serial No. Full Name of
of Voter voter

Full Name of
companion

Address of Signature of
companion companion

Date ...
Signuure of Presiding Officer.

FORM-I8(A)
Declaration by the Companion of Blind or Infirm Elector

See Rule 40(1)

Samiti/Zilla Parishad ...
... Election to the seat no. of Gram Panchayat/Panchayat

...Constituency No ....
No. and Name of the Polling Station

... son of ... ... aged1...
resident of...

(a) have not acted as Companion of any other elector :
at any polling station today, the ...

(b) Will keep Secret the. voter ecordcd by me on behalf of. ..

Signature of the Companion

* Full Address to be given.
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FORM-I9
List of Ten Ier c.l Votes

(Se2; ~ ...jI; 42(2))

Election t.:> the.. . ..sear Il D, of. ..
P,ll~:llyatIPl'1~-l.lyat Sl'l1iti!Ziill Par ishad fr o.n tho;

... Gram

... Constituency.

No. an I n ane of Pollhg St:UiClD...

Part number, Ser ial Address of voter Seri al number of Serial nUD11)~r Si~rLlture or
No. and Name of ten .lere f ballot of ba..llot paper thurnb irnpres-
voter paper issued to the sion of person

P':;fSOl1 .vho has tendering vote
al.re ady voted

! 2 3 4 5
--.~.---------------

------ -- - --~----------- -- --------- ----------------------------

Place ...

Date ...

Signature of PIEsiding Officer.
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FORM-20

Ballot paper Account
(See Rule 45 (I)

PART-I

Election to the... Seat No. of
Gram Pan~hay"tIPanch3.yat SamitiJZilla Parishad from the ...

Consth.uency No. and ntm e of polling Sration ;..

Serial numbers Total numbers

FrODl To

I. Ballot papers received ...

2. Ballot papers unused-
(a) with the signature of the

pr esi Iing Officer, if any, and

(b) without the signature of
the Presiding Officer

----.---~----.-------
Total (a-l-b)

3. Bc-.l1ot papers issue.I to voters Ballot
paper us-d at the polling stations but

NOT INSERTED INTO THE BALLOT BOX.

4. Ballot Papers cancelled
(a) for vi elation of \ oti 19

procedure under rule 45
and

(b) for an y other reason
(c) Ballot papers used as

tendered ballot pape!s=--__ ....:..:=-- ---'_ .:.:.:.---.:..:: ...- ... --.

5. Ballot paper to be bo nn d in
the Ballot Box

(3-4=5)

Date ...
Signature of Presiding Officer,

----- ..---~-.

PART Il=-Result of initial Counting.

I. Total number of Blllct papers fom I in the 81110t Box (es) used at the Polling Station

2. Dis:repency, if any, b etwe en the total number as shown agains t item lin the part and
the total number of Ballot papers to be found in the Ballot box (se) shown in item 5
of part 1.

Signature of Counting Superviser

Date ...

Signature of Returning Officer.
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FORM-2I
Counting Sheet.
(See Rule 56 (3)

Election to thc..; . ..Seat no of. ..
Gram Panchayat/Panchayat Samiti/Zilla Parishad from the ...
Constituency. Date of PoI!. ..

Votes cast by person On election duty.

No. and name of Polling Total number of
Station sealed covers

Total number of Total number of
v ali I ballot papers rsjected ballot p apers

I 3 4

----- ._---_._----------
Serial Number Name of candidates. Votes s ecured by candid ates
-----_._--_._----_._------------ ---------------

5 6 7

A
B

C
D
E

- --------- ----

Signature of Calming Sl,Jerviser Signature of Returning Officer

Place ".

Date ...
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~:(ORM--2I(A)
Counting Sheet

(See P",i,.:I1e.59 (3)

Table ND....

Election to the
Pan;~haya.t Sarniti/Zilia Parishad from the ...
Constituency.
Seat No ....

Dak of poll ...
.... On case of Gram Panchayat).

No. and name of Polling
Station

Ballot Papers received Number of valid
from Prcsi.fing Officer ballot papers

Number of rejecte.l

ballot Papers.

I 42 .3

Votes scc ur c I by Ca t Ii date v.

2 4 6
f'

Total7
GA

Date .

Place .
Signature of Counting Super visor.

Signature of Returning Officer.
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I;ORM·-22
(See Rule 59(3)
Counr.ing Sheet

Lilia yarlsh~~d) from IDe."

Se31 No...

Date of Poll

No. and name of
l~ollingStation

Fina,] Counting

'. .rPunchayar Samiti

Constituency ..

Numberof ballot Number of \alU Number of rejec-i;'H~erb;~(~~in bal tot papers led ballot paper>

2 3

Number 01
tendered votes

4 5

Table No.

3

Grand Total

Date.:.

A

I

B c ED
2. 4- 5

Si;oature or Returning OBker.
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FORM---,-23

(See Rules 59(4)·
Result Sheet

From the ...

Seat-No.

Date of poll...

Gram Panchayat/

Zilla Parishad.

Constituency.

Number of
tendered voters.

ballot boxtes)

No. at!d.I!a~!-:n~.of 'pDl1ing Nurnber of ballot Number of valid Number of

sution(s) papers found in ballot papers rejected ballot
papers

..,
L

1
A

3

Table No.1

SCheer No. 1

Sheet No, 2

<'Sheet No. 3

Table No.2

Sheet-No.1

Sheet NO.2·

Sheet No.3

Election Duty Votes

Grand Total

Place ...

Date ...

3 4 5

Votes secured by the Can -Ijjates.

Name of Candidates

4
D

5
E

Signutu rc of Returnin g Officer.
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FORM-24
See Rules 63(I)

Declarurion of Election when seat in contested

. ..Scat no,. of ...

Panchayat San1i,ti/ZiHa Parishud from the ...
COD.sthue.ncy.

1n pursuance of the Provisions contained j!"'; ruic:s 63 (if the 'TdPUf:± Prrn.'",:llaY2,:r tConduct
DI Election) Rules, I993

1 declare that. ..

Namc(ai

... AdJr.3S3.

has/D:lve been duly ch·"9tedto fin t~le S=1t in the said Gra-n Pd!lchayaijP.Ji1<::h.H: at :)JxnitijZiBa.~'. ,. ,..'.. , . . -. '.- , - . .
IJ.~Lrishadfrom the above Consritucncy. }-le!Sh0 is/is not a member of the Scheduled Castes;.
S~hCj"uJeci Tribe.

Dat(,;. .

FORlVi··.-25
(See Rule 6J(4))

C~rtif1cate of EJec.tion

T, Returning OlTtcer ..

hereby certify that J have on the ... . .. day of'. .•

... 19... .. ·bc:bred Shd/Srimati ...
.of...

tv nave bec.i duly elected to the ..• .' .vea t no. of."

Gram Panchayat/Panchayat SamitijZilla Parishad from the .. ,

PIC:ICC ...

Date ...

.. .Coustitucncy.
SignaLue of Returning "(}f1icer

(Se3-1 )

- --- -~.---------.--'-- -----_ ..-._---._---
R. K. MHhuf,

Com 'nissioner to the
Government of Irioura.

Printed at the Trip ura Government Pless, Agartala,
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Agattala, Saturday, ivI ay 7, ]994 A. D.
Baishak 17, 1916 S. E.

Government of Tripura
Panchayat Department

No. F. 6(l-133)-GLjPR!94 Dated, Agartala, the 25th Aprjl, 1994.
GOTlFICATION

In exercise of the pcwer s conferred by Sub-section (1) of Section 228 of
the Tr ipura Panchayats Act, 1993, the Slate Government hereby makes the
following rules to amend the Tripura Panchayats (Conduct of Erection) Rules,
1993, namely ~-

1. Short title and commencement:

These Rules may be called the "Tripnra Panchayats (Conduct of Election)
(Amendment) Rules, 1994.

2. They shall come into force 011 and from the date of their publication
in the Official Gazette.

3. Substitution of new forms for existing forms Nos. 15,15 A and 15 .s.
For the existing Forms 15, 15 A and 15 B appended to the Tripara

Panchayats (Conduct of Ejection) Rules, 1993, the following Forms shall be
substituted as Form 15, 15 A and 1513 respectively, namely i-s-



z

FOP\.\~-lS

( See l(ule 2S( 1) )

GrZLi11 Panchayat

Constituency ]~J .

F/Roll Part N'J .. , .
. ,,, .. ,.. ,,,Seat .l-,To",."" ..

. " Sr!. 1'10. of Voter ., .
Sig iature/T. I. ufVoL;r " ,. " .

."P-::rforation .,
Name :J[ Grain Panchayat Constituency No.

(Seat N o.)/ye3.r Gni/Bye.



(See Rule 28(1) )

BallotPaper

EfRon Part No...
Signature/F. 1. of Voter ...

... Panchayat Sarniti .••

,.. Srl. No. of 'Vofer ...
Consrirucncy No ....

...Perforation ...
Name of Panehayat Sam.!ti..•

Constituency No. /year GNL/Bye.

1_,,",~~~·".·5 ~_~' ~_'7'~~_ --~~=~ I

'G'l Gl £;151 Gi r-;'! l";1~, i5'1~?iiG1 G1 G'l Gi r:;"i ~ ~ ~:;; ':;,1 r;:1 -.::}r-:. .' -.!~=-:.:J~ ~X..l:...f=:.t:=J.~"",,~~.~_ ~:;;:!J ~~::.;J~~~~",,~ .;,,;J-;~~

i '.~. I
i ~

15151 "', Gl G1G1b 1G161 G'G'GJ 51GfGlE1 G1E1E1l51 G1,,,! "·,1Bil~~---=-~-~~-~~-~---~----
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1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1

1
I

FORM 15 Bt _

( Se4 Ru~e22(1))

~13i1.Ifot piper.
COlEtitBefl.-CY Net•..•
~/1t&1l Part No, .. ,
S11il~aturelr.1, of Voter ..•

SIt No. of Voter ...
"...

...Perforation ...
Name of Zilla Paris-had...
Constituency No./year Gn1{Bye

I==~-~--~~~-.~--~~..= .-

tilr3T1$3i~G'nS21t;;]1~1G1~5'iGl Eit;1~Gl r:in:~G1GlG!r:iiG1E&',~=~~~ur~~r",~;p~~J~·~~_~~~_ ~=.!;;.;1-=:;~:J;;.;;.:;;;;.J"":.i
. "

!G1i:21G1Gj~E1E1lEi1G1G1 Gl~ G1Eir5lE1~t~ !:S1G1f::l1G1Gi,1

I·----~~~--~=--~--~----~-~K",""=,,,,=~~ ,,__ ~_.g''''':r-~,,,,J

By order of the Governor,

R. K. Mathur

CommissicnetS; Secretary to the
G overnmen t of Tripura.
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'GQVERNMENTOF TRIP;URA,
PANCHAYAT DEPARTMENT

NO.F.6(1-141)-GL{I;Rf94! Dated,Agartala.the 23d 'June, J994.

NO TI FICA nON .
, in exercise oft4e'powers:Conferred by- sub-secriont I) or'Section 228

. of theTripura Panchayats A~t.F- 199~, the ,State Gcverrimentherebjniakes
the folIowi~g Rules f'~rther t6 am,endthe Tripura Panchayats (Conduct+of
:Eledion) Rules,' 1993 namely: . ." . .

1) SHORT TlTLE AND COMMENCEMENT ': ..

These Rules maybe.called the" Tripura Panchayats (Conduct of
Election) (Second Arnendnlent)Ru!e~s,1994J

2) They shall come into force at once.

3) AMENDMENT OF RULE .. S . .:
In The -;Tripura Panchayats (Conduct .of Election) Rules, 1993

(herein after called the Principal Rules) in the 4th line of sub-rule (3) of
Rule 5, the word "roll" shall be inserted after the word "electoral" and -
before the word "for" .

4) AMENDMENT OF RULE 6, :

In the Principal Rules, in the second line of the proviso to sub-rule
(1) of Rule 6 the words "or a seat, as the case may be" shall he inserted
after the 'word «constituency" and before the word 'reserved' .
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5) AMENDMENT OF SUB·RULE (4) OF RULE 18 :

In the Principal Rules, in Rule 18, after Clause (b) of sub-rule (4) the
following proviso shall be inserted namely:

"Provided that while alloting a symbol, the Commission shall give
preference to the candidate of a registered recognised State political party of
of any other State or registered unrecognised political party or an unreco gni-
sed unregistered poli tical party which exist in the State of Tripura,"

6) AMENDMENT OF RULE 25:

In the Principal Reles, for Rule 25 the following Rule shall be subs-
tituted, namely :-

"25. Procedure of contested and unconstested elections:

If at any election to seat of a constituency of a Gram Panchayat, or a cons-
tituency of a Panchayat Samitiora constituency of a Zilla Parishad->

. . .

(a) the number of constestingcandidate is more than one, a poll shall

be taken;

(b) the num ber of contesting 'candidate ie one against a particular seat
of Gram Panchayat or a~particular constituency or Panchayat Samiti or a par-
ticular constituency of a Zilla Parishad, the Returning Officer shall forthwith
declare, in Form 14, such candidate to, be duly elected to fill the seat or
constituency as the case may be.

(C) no nomination-paperis received or all the nomination paper
are rejected against a particular seat, the seat shall remain
vacant till it is filled tip under Rule 66."

7) AMENDMENT OF RULE 70 :

In Rule 70 of the Principal Rules, after the words "shaH be filed"
appearing in the first and the second line, the.words '~within sixty days from
the date of publication of election result" shall be inserted.

8) INSERTION OF THE "VORD 'SCHEDULE':

In the Principal rule--·

. (1) above the 'Table-A' appended thereto.the word 'Schedule' shall
be inserted;
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(2) in Table-A, after the existing entries, the following entries shall
be inserted namely :-'29 .Lion, 30. Rising Sun, 11. Conch.'

(3) in Table-B of the schedule after extsting entries the following
entries shall be inserted namely :- " 17. Lion, 18. Rising Sun 19. Conch:

(4) in TabJe-C of the schedule after existing entries the following
entries shall be inserted, namely ;-" 16, Lion" 17. Rising SUD,IS. Conch."

(5) for the words" First schedule" wherever they occur, the word
H Schedule "shall be substituted,

9) AMENDMENT OF FORM 1 OF THE SCHEDULE:~'~-.------~-----';-
In the Principal Rules, in Form 1 of the scheduled, in the 4th

and 5th lines, for the words "general coo;tituency/constituoncy/reserved"
the words «general constituency/seat or reserved constituency /seat" shall be
inserted.

10) Al\JENDMENT OF FORM 2(A) OF THE SCHEDULE:

In the Principal Rules-

(i) in Form 2 (A) in the declaration below item (c), after
the words "constituency" and before the words
"reserved" the word "seat" shall be inserted;

ii) below the word 'Form 2(A)', 'Form 2(B) , and 'FOrm
2(C)' for the existing words 'see Rule 5(3)' the words
'see Rule 5(4)' shall be substituted.

11) AMENDMENT OF FORM 22 OF THE SCm;:DULE;

In the schedule to the Principal Rules, in Form 22, for the words
• (Pan chayat Samiti Zilla Parishad), appearing in the 1st line, the words
«Gram PanchayatfPanchayat Samiti/Zilla Parishad" shall be substituted.

By Order of the Governor,

R. K. Mathur.

Commissioner and Secretary to the
Government of TripUra.
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GOVERNMENT OF TRlPURA
PJo"NCHAYAT DEP.P.RTMENT

No. F.G (1-141)- GL/PR/94 Dated, Agartala, L'1e 27th June, 1994.

NOTIFICATlor~

In exercise of the powers conferred by sub- section (1) of Section 228 of
the Trtpura Panchayats Act. 1993. the State Govt. hereby makes the following Rules
further to ame~d the Tripura Panchayats ( Conduct of Election) Rules. 1993 namely:

1. SHORT TITLE J\ND COMMENCEME~"T :

(1) These Rules maybe called the Trtpura Panchayats ( Conduct of Election)
ThJrd Amendment Rules, 1994. '

(2) They shall come into force at once.

2. Amendment of Rules 3 :-
In the 'f'liptlra Panchayats ( Conduct of Election) Rules, 1993 (herei.nafter

referredto as the prtnctpalrules], for rule 3, the followtng rule shall be substituted namely :-

" 3 Date of poll for election. --
The State Election Commission shall. at the sa-TIle time or as soon as

may be after specifytng a date before which an election Is to be held In pursuance of
notntcanon under sub-section (1) of section 17 or sub-section (1) of'sectton 74 or sub-
section (1) of section 126. and after consultation 'Withthe State Government, appoint the
date and time of poll for any election or' bye- election of Panchayats, "

3. Amendment of Rules 4. -
In rule 4:of the principal rules--If) for the opening paragraph just above

clause (a), the followmg opening paragraph shall be substituted, namely :- - .

" l'"$ soon as a notification uncer rule 3 is published, the Returnmg Officer
sh~!l. .subject to ~ud~.direc~.:on_as the State Election Commission may issue, publish a
nonce In Fmm I appo~nting --

(il) In clauseIal, for the words •which shall be the seventh day' the words
the last date of nornmatton which shall be the · fourteenth day . shall be substituted.

4. Amendment of Rule 2'7 (2). --
In the prtnctpal rules, in sub-rule (2) of rule 27, the words " a CO!!ll110n

ballot box" shall be substituted for the words" separate ballot boxes" .

5. Sub-rule (4) of rule 57 of the pnncipal rules shall be deleted.

6. Clause (h) under eub=rule (2) of rule 58 of the prmcipal rules shall be deleted.

By order of the Governor,
R K. MATHUR

Ccmmtsstoner &. Secretary
to the Government of Trtpura
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PART- I -- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

No.F.6(2-23)JGLJPRJ98

GOVERNMENT OF TRlPURA
R. D. (PANC:fLAYATS) DEPARTMENT

Dated, Agartala, the 5th June, 1999
NOTIFICATION

In exercise of the powers conferred by the Sub-
section-I of Section 228 of the Tripura Panchayats Act, 1993,
the State Government hereby makes the following rules to
further amend the Tripura Panchayats (Conduct of
Election)Rules,1993, namely :-

Short title and
commencement l. (1) These Rules may be called the Tr-ipura Panchayats .

(Conduct of Election)(Fourth Amendment)Ru!es,1999.

(2) They shall come into force at once.

- Amendment of
Rule-d 2. In the 'I'ripura Panchayats (Conduct of Election)

Rules,1993 (hereinafter referred to as the principal
Rule) for rule 4, the following rule shan be SUbstituted
namely i-

"4 Appointment of dates for nomination, etc.
As soon as the notification calling upon a

constituency to elect a member or members is
issued, the State Election Commissioner shall, after
consulting the State Government, by notification
published in the gazette of Tripura, appoint -

(a) the last date for making nominations, which shall
be the seventh day after the date of publication of
the first mentioned notification Of, if that day is a
public holiday, the next succeeding day which is
not a public holiday;
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(b)the date for the scrutiny of nominations, which
shall be (the day immediately following) the last date
for making nominations or, if that day is a public
holiday, the next succeeding day which is not a
public holiday.

(c) the last date for the withdrawal of candidatures,
which shall be the second day after the date for the
scrutiny of nominations or, if that day is a public
holiday, the next succeeding day which is not a
public holiday;

(d) the date or dates on which a poll shall, if necessary
be taken, which or the first of which shall be a date
not earlier than the fifteenth day after the last date for
the withdrawal of candidature; and

(e) the date before which the election shall be
completed.

4A Public Notice of Election

On the issue of a notification under sub rule (1}'
of Rule 4, the Returning officer of Gram Panchayat
Constituency, or, Panchayat Samiti constituency,
or, as the case may be, Zilla Parishad constituency
shall give public notice of the intended Election in
Form 1, inviting nominations of candidates for
such Election and specifying the place at which the
nomination papers are to be delivered".

Amendment
Rule 6 3. In the principal Rules, after proviso to sub rule-(l) (

rule-S, the following shall be inserted, namely :-

" Provided further that a candidate not set
up by a recognised Political Party, shall not be
deemed to be duly nominated for election from a



Amendment
of Rule-9

Amendment
of Rule 11

constituency unless the nomination paper 1S

subscribed by proposer being elector of the
constituency in the following scales :-'

(a) for constituencies of the Gram Panchayats, two
proposers where number of voters in the
constituency is upto one hundred. Where
number of voters in the constituency is between
101 to 250, three proposers. Where number of
voters in the constituency is above 250, five
proposers;

(b) in case of the constituencies of the Panchayat
Samiti and Zilla Parishad, five proposers;"

4. In the principal Rules, for sub rune (1) of rule 9
the following sub rule shafl be substituted, namely :-

"(1) The State Election Commissioner shall notify
before every General Election a revised schedule of free
symbols keeping in view up-dated list of free symbols
notified by the Election Commission of India which
may be chosen by the candidates at the election in a
consti tuency."

5. In sub rule (1) of rule 11 of the principal Rules-

(a) for clause (b), the following clause shall be
substituted namely :-

"(b) a notice in writing shall be submitted in the
format prescribed by State Election commission to that
effect so as to reach not later than the closing time of
making nomination being delivered to the Returning
Officer of the constituency with copy to the Sub-
Divisional Election Officer, i.e. Sub-Divisional Officer
of the concerned Sub-Division."

{
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Amendment of
Rule - 12
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(b) In the sub rule (2) of Rule 11 of the principle Rules
the words "before the date of scrutiny of the,
nomination papers" appearing after and before
the words and punctuation mark "him" and "."
shall be substituted by words "not later then
closing time of making nomination"

6. For rule 12 of the principal Rules, the following rule
shall be substituted, namely :-

"12(1) A candidate other than the candidates
sponsored by the recognised Political parties in a
Gram Panchayat election from any constituency
shall give in order of preference three symbols out
of symbols notified by the State Election
Commissioner.

(2) A candidate other than the candidates
sponsored by the recognised Political parties in a
Panchayat Samiti election from any constituency
shall give in order of preference three symbols.

(3) A candidate other than the candidates
sponsored by the recognised Political parties in a
Zilla Parishad election from any constituency shall
give in order of preference three symbols.

(4) Notwithstanding anything contained in sub
rule-r 1), (2),(3), the State Election Commissioner
may, by an order, specify additional free symbol for
allotment by the Returning Officer, to each of the '"
candidate, if at any election the number of
candidates, other than those set up by the recognised
political parties exceeds the number of symbols
notified by the State Election Commissioner."



Amendment of
RU1;e -13

Amendment of
Rule - 15

Amendment of
Rule-IS
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7. In the principal Runes, in rule 13 -

"(a) in clause (a) for the words and figures "Rs.SO/-"
and "Rs.2S/-", the words and figures "Rs.IOO/-" and
"Rs.SOI-" shall respectively be substituted.

(b) in clause (b) for the words and figures "Rs, 1001-" and
"Rs.SOI-", the words and figures "Rs.200/-" and
"Rs.I00/-" shall respectively be substituted.

(c ) in clause (c ) for the words and figures "Rs.200/-" and
"Rs.IOO/-", the words and figures "Rs.400/-" and
"Rs.200/-" shall respectively be substituted."

8. In the principal Rules, in sub rule-Ifi) of rule 15, the
following proviso shall be inserted, namely :- -

"Provided that in case an objection
is raised by the Returning Officer or is made by
any other person, the candidate concerned may be
allowed time to rebut it not later than the day,
following the date fixed for scrutiny, and the
Returning Officer shall record his decision on the
date to which the proceedings have been
adjourned".

9. In the principal Rules, in rule 18 -

(a)in sub rule(1) the following proviso shall be
inserted, namely :-

" Provided that if a candidate considers that his
name is 'incorrectly spelt or is otherwise
incorrectly shown in his nomination paper or is
different from the name by which he is popularly
known, he may, at any time before the list of



·
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contesting candidates is prepared, furnish in
writing to the returning officer the proper form·

f
and spelling of his name and the returning officer'
"shall, on being satisfied as to the genuineness of
the request , make the necessary correction or
alteration in the list in Form 4 and adopt that form
and spelling in the list of contesting candidates.":

(b) for sub rule (2) and (3) the following sub rules
shall be substituted, namely :-

"(2) For the purpose of listing the names under sub-
Rule( 1), the candidates shall be classified as
follows, namely :-

(a) candidates of recognised political parties;

(b) the candidates of registered Political Parties
other than those mentioned in Clause(a).
(c )other candidates,

and the names of candidates in each category shall
be arranged in the order as specified above in
alphabetical order and the addresses of the
contesting candidates as given in the nomination
papers together with such other particulars as
prescribed in Form-7."

"(3) If the list is prepared in more languages than
one, name of candidates therein shall be arranged
alphabetically, in the script of such one of those
languages as the State Election Commission may
direct. Alphabetical order referred to in sub-rule (2)
shall be determined with/reference to surnames of
the candidates where the surnames are written first
and in other cases the proper name of the
candidate" .



Amendment of
Rule - 22

Amendment of
Rule-28
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10. In the principal Rules, for rule 22, the following
rule shan be substituted, namely -

~2 Provision of pomngJ~tatioIlS for Constitueneies

The District Election Officer shall, with
the previous approval of the State Election
Commission, provide sufficient number of Polling
Stations for every constituency the whole or greater
part of which lies within his jurisdiction, and shall
publish, in such manner as the State Election
Commission may direct, a list showing the polling
stations so provided and the polling areas or groups
of voters for which they have respectively been
provided" .

11. In the principal Rules, after rule 22, the following rule
shall be inserted, namely :-

"22 A Observers

(1) the State Election Commissioner may nominate an
observer / observers who shall be the officer /
officers of the Government to watch the conduct of
election or elections in a constituency or a group of
constituencies and to perform such other functions
as may be entrusted to him by the State Election
Commissioner" .

12. In rule 28 of the prineipal Rules,

(a) for sub rule (1), the following sub nile shall be
substituted, namely :-

"( 1) Every ballot paper shall have a
counterfoil attached thereto, and the said ballot
paper and the. counterfoil shall be in such form, and
the particulars therein shall be in such language or
languages, as the State Election Commission may
direct.
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Amendment of
Rule - 31
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(b) sub rule (2) shall be omitted.

(c ) Sub-rule (3) and (4) shall be renumbered as sub
rule (2) and (3) respectively".

13. In Rule 31 of the principal Rules -

(a) sub rule (1), shall be renumbered as clause (a) ;

(b) after clause (a), so renumbered, the following
clauses shall be inserted, namely -

"(b) Where a paper seal is used for securing a ballot
box, the presiding officer shall affix his own
signature on the paper seal and obtain thereon the
signatures of such of the polling agents present as
are desirous of affixing the same.

(c )The presiding officer shall thereafter fix the
paper seal so signed in the space meant therefor in
the ballot box and shall then secure and seal the box
in such manner that the slit for the insertion of ballot
paper thereinto remains open.

(d)The seals used for securing a ballot box shall be
affixed in such manner that after the box has been
closed it is not possible to open it without breaking
the seals.

(e) Where it is not necessary to use paper seals for
securing the ballot boxes, such as Bungo type, the
presiding officer shall secure and seal the ballot box
in such manner that the slit for the insertion of ballot
papers remains open and shall allow the polling
agents present to affix, if they so desire, their seals."
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Amendment of
Rune - 34

Amendment of
Rule-37

Omission of
Forms and Tables

Amendment of
Forms

9

14. In the principal Rules, in nile 34, after sub rune (3)
the following sub rule shall be inserted, namely:

"(4) Where the polling station is situated in a
constituency, electors of which have been supplied
with identity cards from the Election Commission of
India, the presiding officer shall examine such
identity card of elector, if produced, to ascertain
identification of the elector in case of doubt."

15. In the principal Rules, in rule 37, after sub rule (4), the
following sub rule shalt be inserted, namely :-

"( 5) In cases where the electors have
identity cards supplied by the Election Commission
of India the same shall be entertained by the presiding
officer as a measure of safeguard against
impersonation" .

16. In the principal Rules, the Form No.IS, 15A, 15B,
and Table A,S, and C shall be omitted.

17. In the principal Rules, for Form No.2A, 2B, 2C,3, 4,
5,7, 8, 9,20, and 25 the following Forms shaH

respectively be substituted, namely :-
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FORM - 2 A
[ See rule 5(4) 1

NOMINATION PAPER

Election to the Gram Panchayat of , Gram under
... ... . . .. ... .... . ..... Panchayat Samiti ..

STRIKE OFF PART I OR PART II BELOW WHICHEVER IS NOT APPLICABLE

PART I

(To be used by candidate set up by reeognised political party)

I nominate as a candidate for Election to the . .... .... ... ... Gram Panchayat from the
Seat No. , of Constituency which is a general Seat / a Seat .'
reserved for Women/Seil. Castes / Sch.Castes( Women) ISch.Tribesl Sch.Tribes ( Women).

Candidate's name............................................. Father's/ mother's/ husband's
name His/Her postal address .
His / Her name is entered at SI.No in Part No of the electoral
rolls of the constituency , of the Gram Panchayat.

My name is and it is entered at .SI. No .
................................. .. in Part No of the electoral rolls of
the , : , '" ,constituency of the Gram Panchayat.

Date .. , . (Signature of proposer).

PART II
(To be used by candidate NOT set up by recognised Political Party)

We hereby nominate as candidate for election to the Gram Panchayat from the
Seat No of Constituency which is a general seat / a seat reserved for
Women/Sch. Castes/Sch.Castes(Womeri)/ Sch.Tribes/Sch. Tribes( Women).

Candidate's name Father's/mother's/ husband's name
.......................................... His / Her postal address .

His I Her name is entered at SI.No in Part No of the electoral rolls of
the , Constituency of the Gram Panchayat.

We declare that we are electors of this Gram Panchayat Constituency and our names are entered
in the electoral rolls for this Gram Panchayat Constituency as indicated below and we append our.
signatures below in token of subscribing to this nomination :-

d hParticulars of the proposers an t eir signatures
51. Electoral Roll No. of proposer.
No.

Name & number of the Part No. of electoral SI.No. in that Full Signature Date
Gram Panchayat Constituency. Roll. part. name
1 2 3 4 5 p

1
2
3
4
5

_N.B. :- There should be 2 to 5 electors of constituency as proposers as prescribed in Rule 6.
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PART III
J

I, the candidate mentioned in Part II Part II (Strike out which is not applicable) assent
to this nomination and hereby declare -

(a) that I have completed years of age;

(STRIKE OUT b(l) OR b(!l) BELOW WHICHEVER IS NOT APPLICABLE)

(b) (I) that I am set up at this election by the , " party, which is
recognised National Party/ State Party in this State and that the symbol reserved for
the above party be allotted to me.

OR
(b) (ii) that I am set up at this election by the party, which is a
registered -unrecognised political partyl that I am contesting this election as an
independent candidate. (Strike out which is not applicable) and that the symbols I
have chosen, in order of preference, are ;_ I

(i) (ii) ~ .'.(iii) .

(c ) that my name and my father's/ mother's Ihusband's name have been
correctly spelt out above in (name of the language)

(d) that to the best of my knowledge and belief, I am qualified and not also
disqualified for being chosen to fill the seat in the Gram Panchayat.

*1 further declare that I am a member of the Castel tribe which
is a scheduled castel tribe of the State of Tripura .

I also declare that I have not been, and shall not be,
nominated as a candidate at the present general election/ ** the bye-elections to
the Gram Panchayat for more than one seat from any Constituency of the Gram.

Date '" , . (Signature of Candidate)

* Score out the words not applicable.
* Score out this paragraph, if not applicable.
** Score out which is not applicable
N. B. :- A "recognised political party" means a political party recognised by the
Election Commission under the Election Symbols (Reservation and Allotment) Order.
1968 in the State concerned.

PART IV
(To be filled b'j the Returning Officer)

Serial No. of nomination paper .
This nomination was delivered to me at my office at (hour)

. on (date) by the *candidate/proposer.

Oate . Returning Officer.

---------------------------------------~------~---------~-_*Score out the word not applicable
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PART V

Decision of Returning Officer Acceptin-g or Rejecting the Nomination Paper.
I have examined this nomination paper in accordance with Rule 15 of the

Tripura Panchayats (Conduct of Election) Rules, '1993, and decide as follows :-

Date . Returning Officer.

(perforation)

PART VI

Receipt for Nomination Paper and Notice of Scrutiny
(To be handed over to the person presenting the Nomination Paper)

Serial No. of nomination paper .

The nomination paper of a candidate for election to the
.................................. Gram Panchayat from the Seat No. of
constituency No. was delivered to me at my office at
..................................... (hour)on (date)at .
... (Place) by the Candidate I proposer (name). All
nomination papers will be taken up for scrutiny at (hour) on (date)
at. (place)

Date . Returning Officer

* Score out the word not applicable.
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I S~C rule 5(4) J
NOilJl!NATIONIPAIPER

13

Election to the Panchayat Samiti of '" '" Block under
............................ Zilla Parisnad ..

STRIKE OFF PART I OR PART II BELOW WHICHEVER IS NOT APPLICABLE

PARTl

(To be used by candidate set up by recoqnised political party)

.'
I nominate as a candidate for Election to the Pancnayat Samiti from the

Seat No. .. . ..of .. , Constituency which is a general seat I a seat reserved
for Women/Sch. Castes / Sch.Castes (Women)/Sch.Trioos/Sch. Tribes (Women).

Candidate's name............................ fatller'!5f mother's! husband's
name '" '" '" '" ' ,. .His/Her postal address .
.................... His/Her name is entered at 51.No
...... '" in Part No. .. of the electoral rolls of the
............. " constituency of '" , Gram Panchayat
under Panchayat Samiti.

My name is '" " and it is entered at 51. No.
........ in Part No. of the electoral rolls of
the ...........••......•.... constituenC'1 of the Gram Palnchayat under the
........................ '" .... Ptllnchayat Samiti.

Date . (Signature of proposer).

PAR1~
(To be used by Candidate NOT set up by mcognised Political Party)

We hereby nominate as candidate for election to the ., Panchayat Samiti from
the Seat No of COnstituency which is Iii geneml seat! a seat reserved for
WomenlSch. Castes ISch.Gastes(Women}fSch.Tribesi Sch. Tribes{ Women).

Candidate's name .. '" Fathers/mother's! husband's name
.. , ' '" '" His I Her postal addreSs .. .

His I Her name is entered at SI.No in Part No of the electoral rolls
of the Constituency of t11.e •....................... Gram Panchajf<Jlt under the
................... " Panchayat Smmiti.

We declare that we are ~ of tms Poochayat Samiti Constituency and our names are
entered in the electoral rolls of. Gram Pwlcha~1 Coostitu~ncy underthi$ Panc'nayat Samiti
constituency as indicated beloY.r and we ~ our signatures below in token of subt"..cribing to this
nomination ;-

Particulars of the j)fQPOpers and their sitr~ .
SI. EI~©r..:l3 W{~!~o. ~ ~~.
No.

Name &. number Nt2me & Part No. d S1.N~ in thm FuH Signature Date
of the Panchayat number of eIectornJ ~ nil.)ffie
Samiti th& Gram Roll of Gram
Constituency. Panchayat Panchayat

Constituency constituency.
1 2 3 4 5 6 7 S

1
2
3
4
5

N.S. :- There should be 5 electors of constituency as proposers as 2!"~:h1ibed in Rule 6.
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PART III

I, the candidate mentioned in Part II Part II (Strike out which is not applicable) assent
to this nomination and hereby declare -

(a) that I have completed years of age;

(STRIKE OUT b(l) OR b(lI) BELOW WHICHEVER IS NOT APPLICABLE)

(b) (I) that I am set up at this election by the party, which is
recognised National Party/ State Party in this State and that the symbol reserved for'
the above party be allotted to me.

OR
(b) (ii) that I am set up at this election by the party, which is a
registered -unrecognised political party/ that I am contesting this election as an
independent candidate. (Strike out which is not applicable) and that the symbols
i have chosen, in order of preference, are :-

(i) (ii) , (iii) .

(c) that my name and my father's/ mother's Ihusband's name have been
correctly spelt out above in (name of the language)

(d) that to the best of my knowledge and belief, I am qualified and not also
disqualified for being chosen to fill the seat in the Panchayat Samiti.

*1 further declare that I am a member of the , ,. Castel tribe which
is a scheduled castel tribe of the State of Tripura.

I also declare that I have not been, and shall not be,
nominated as a candidate at the present general election/** the bye-elections to the
Panchayat Samiti from more than one Constituency.

Date . (Signature of Candidate)

* Score out the words not applicable.
* Score outthis paragraph, if not applicable.
** Score out which is not applicable
N.B. :- A "recognised political party" means a political party recognised by the
Election Commission under the Election Symbols (Reservation and Allotment) Order,
1968 in the State concerned.

PART IV
(To be fi/led by the Returning Officer)

Serial No. of nomination paper .
This nomination was delivered to me at my office at (hour)

on (date) by the *candidate/proposer.

Date . Returning Officer.

*Score out the word not applicable
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PART V

Decision of Returning Officer Accepting or Rejecting the Nomination Paper.
I have examined this nomination paper in accordance with Rule 15 of the

Tripura Panchayats (Conduct of Election) Rules,1993, and decide as follows :-

Date . Returning Officer.

(perforation)

PART VI

Receipt for Nomination Paper and Notice of Scrutiny
(To be handed over to the person presenting the Nomination Paper)

Serial No. of nomination paper .

15

The nomination paper of ;............ a candidate for election from the
.................................. Panchayat Samiti from seat No of Constituency No was
delivered to me at my office at (hour) on
................................. (date) at. (Place) by the Candidate/
Proposer ," (name). AI! nomination papers will be taken up for scrutiny
at. (hour) on (date) at.. (place)

Date . Returning Officer

* Score out the word not applicable.
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fORM - Z C
[ See rule 5(4) ]

NOMINATION PAPER

Election to the Zilla Parishad of District under
the State of Tripura.

STRiKE OFF PART ~OR PART u BELOW WHICHEVER IS NOT APPLICABLE

PARTi
(To be used by candidate set up by recognised political party)

I nominate as a candidate for Election to the Zilla Parishad from the Seat No .
... of Constituency which is a general seat I a seat reserved for Women/Sch.

Castes ISch.Castes(Women)/Sch.Tribesl Sch. Tribes (Women).
Candidate's name......... Father'sl mother'sl husband's name]

.................................................... His/Her postal address His/Her
name entered at SI.No in Part No of the electoral rolls of the
.......................... constituency of Gram Panchayat under '" Zilla
Parlshad

My name is .': :.......................................... and it is entered at SI. No .
...... In Part No. of the electoral rolls of
the constituency of the Gram Panchayat under .
Panchayat Samiti, , , .zilla Parishad

Date . (Signature of proposer).

PART II
(To be used by candidate NOT set up by recognised Political party)

We hereby nominate as candidate for election to the ' Zilla Parishad from the
Seat No of Constituency which is a general seat I a seat reserved for Women/Sch.
Castes I Sch.Cas1es.{..Women)/Sch.TribesfSch.Tribes(Women).

Candidate's name Father's/mother's/ husband's name
.. , His / Her postal address .

His I Her name is entered at SI.No in Part No of the electoral rolls
of the Constituency of the Gram Panchayat under the

..................... Panchayat Samiti , " Zilla Parishad

We declare that we are electors of this Zilla Parishad Constituency and our names are entered
in the electoral rolls of................ Gram Panchayat Constituency under this Zilla Parishad
constituency as indicated below and we append our signatures below in token of subscribing to this
nomination :-

Particulars of the proposers and their slS)natures .r-' Electoral Roll No. of QroQoser.81.
No.r'-'-'

Name & number Name & Part No. of SI.No. in that Full Signature Date
of the Zilla number of electoral part. name
Parishad the Gram Roll of Gram
Constituency. Panchayat Panchayat

Constituency constituency.
1 2 3 4 5 6 7 8

1
2
3
4
5

N.S. :- There should be 5 electors of constituency as proposers as prescribed in Rule 6.

--~-----
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PART III

I, the candidate mentioned in Part II Part II (Strike out which is not applicable) assent
to this nomination and hereby declare -

(a) that I have completed years of age;

(STRIKE OUT b(I) OR b(lI) BELOW WHICHEVER IS NOT APPLICABLE)

(b) (I) that I am set up at this election by the " " party, which is
recognised National Party! State Party in this State and that the symbol reserved for
the above party be allotted to me.

OR
(b) (ii) that I am set up at this election by the .. " "." party , which is a
registered -unrecognised political partyl that I am contesting this election as an
independent candidate. (Strike out which is not applicable ) and that the symbols !
have chosen, in order of preference, are :-

(i) (ii) '" (iii) '" .

(c) that my name and my father's/ mother's /husband's name have been
correctly spelt out above in (name of the language)

(d) that to the best of my knowleElge and belief, I am qualified and not also
disqualified for being chosen to fill the seat in the Zilla Parishad.

*1 further declare that I am a member of the Castel tribe which
is a scheduled castel tribe of the State of Tripura.

I also declare that I have not been, and shall not be,
nominated as a candidate at the present general electionl** the bye-elections to the
Zilla Parishad from more' than one Constituency.

Date . (Signature of Candidate)

* Score out the words not applicable.
* Score out this paragraph, if not applicable.
** score out which is not applicable.
N.S. :- A "recognised political party" means a political party recognised by the

-: Election Commission under the Election Symbols (Reservation and Allotment) Order,
1968 in the State concerned.

PART IV
(To be filled by the Returning Officer)

Serial No. of nomination paper '" .
This nomination was delivered to me at my office at (hour)

on .. , ,. , (date) by the "candldate/proposer.

Date . Returning Officer.

_*Score out the word not applicable
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PART V

Decision of Returning Officer Accepting or Rejecting the Nomination Paper.
I have examined this nomination paper in accordance with Rule 15 of the

Tripura Panchayats (Conduct of Election) Rules, 1993, and decide as foliows:-

Oate . Returning Officer.

(perforation)

PART VI

Receipt for Nomination Paper and Notice of Scrutiny
(To be handed over to the person presenting the Nomination Paper)

Serial No. of nomination paper '" .

The nomination paper of ... ,....................... a candidate for election from
the Zilla Parishad from seat No....... constituency
No was delivered to me at my office at (hour) on
................................. (date) at.. (Place) by the Candidate I
Proposerz . (name). All nomination papers will be
taken up for scrutiny at.. (hour) on (date)
at. ' (place).

Date . Returning Officer

* Score out the word not appli;:,:ca::;b::::.:l.::::.e.:-, _
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[FORM - 3
(Sec rule 14) J

NOTICE OF NOMINATIONS

Election to the Gram Panchayatl Panchayat Samitil Zilla
Parishad from the Seat No which is a general seat I a seat reserved
for Women! Sch. Castes!Sch. Castes(Women )!Sch. Tribes !Sch. Tribes(women)
under Constituency.

Notice is here by given that the following nominations in respect of the
above election have been received up to P.M. to day ;-

Serial No. of
nomination
paper.

Name of candidate Name of father! Age of
mother! candidate
husband

Address

'1
I. 2. 3. 4. 5.

Party Particulars of Electoral roll Names of Electoral roll
affiliation. castes, or tiribes for number of proposers number of

candidates candidate proposers.
belonging to
scheduled castes
or scheduled tribes.

6. 7. 8. 9. 10.

Place .
Date .

Returning Officer

-.~------------------------------------------~---------------_*Strike off the inappropriate alternative],
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[FORM - 4
(See rule16)

List of Validly Nominated Candidates

Election to the * , ,Gram Panchayat I
Panchayat Sarniti/ Zilla Parishad from the Seat No which is a general
seat I a seat reserved for Women/Sch.Castes I Sch.Castes(Women)/Sch.
Tribesl Sch.Tribes( Women) under ., Constituency.

Serial
number

Name of
candidate

Name of Address of
**father/mother candidate
I husband]

@ Party
affiliation

1 2 3 4 5

(i) Candidates of recognised National and State Political Parties

(ii) Candidates of registered political parties (other than recognised National
and State Political Parties)

(iii) Other candidates

Place: .

Date : . Returning Officer

*Appropriate particulars of the election to be inserted here.
**Strike off the inappropriate alternative.
@ Applicable in the case of candidates mentioned under categories (I) and
(ii) above.

N.S. - Under Col: 1 above, the serial numbers of candidates of all the three
categories shall be given consecutively and not separately for each category.]
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FORM - 5
(See Rule 17)

Notice of withdrawal of Candidature
Election to the* Gram Panchayat! Panchayat Samat;!
Zilla Perished from the Seat No which is a general seat! a seat
reserved for Womenl Sch.Castesl Sch.Castes(Women) ISch. Tribes!
Sch.Tribes(women) under Constituency.

The Returnipg Officer,

I, a [candidate validly nominated]
at the above election do hereby give notice that I withdraw my candidature.

Place .
Date . Signature of [validly nominated candidate]

This notice was delivered to me at my office at (hour)
on , '" (date) by '" .. , '" (name),
the .

Date . Returning Officer.

Receipt for Notice of Withdrawal
(To be handed over to the person delivering the notice)

The notice of withdrawal of candidature by ...•...••..•..••................•... ,
a validly nominated candidate, at the election to the* was
delivered to me by the ** at my office at
.................... (hour) on ' (date).

Returning Officer.

(1) " .. .. '" Gram Panchayat from the constituency

(2) '" Panchayat Samiti form the '" .
............. Constituency.

(3) Zilla Parishad from the .
... '" Constituency.

** Here insert one of the following alternatives as may be appropriate :-
(1) Candidate.
(2) Candidate's proposer who has been authorised in writing by the

candidate to deliver it,
(3) Candidate's election agent who has been authorized in writing by the
candidate to deliver it.

21
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FORM 1
[See rule 19]

List of Contesting Candidates

Election to the '" " Gram PanchayatJPanchayat Samitil Zilla Parishad
from the Seat No. '" which is a general seat! a seat reserved· for
Women/Sch.Castes/Sch. Castes(Women) I Sch. Tribes! Sch.Tribes(Women) under ...
.... ... .constituency.

Serial Name of
candidate

Address of
candidate

* Party
affiliation

Symbol
allotted

1 2 4 5

(i) Candidates of recognised National and State Political Parties.

(ii) Candidates of registered political parties (other than recognised national
and State Political Parties.

(iii) Other candidates.

Place .
Date . Returning Officer.

*Applicable in the case of candidates mentioned under categories (I) and (H)above.

N.B.:- Under Col. I above, the serial numbers of·candidates of all the three categories shall be
given consecutively and not separately for each category.]
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FORM 8
[See Rule 20(1J]

Appointment of Election Agent

Election to the * , Gram Panchayat I Panchayat Samitil
Zilla Parishad from the Seat No. of constituency
No which is a general seat I a seat reserved for
WomenlSch.CasteslSch.Castes(Women)/Sch.TribesfSch.Tribes(Women):

To
The Returning Officer,

I•...............................................of , a
candidate at the above election do hereby appoint .
of as my election agent from this day at the above
election.

Place .
Date .

Signature of candidate

I accept the above appointment

Place .
Date . Signature of election agent

Approved Signature and Seal of the
Returning Officer.

---._--_ .. - -----~~.----
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fORM 9
[See Rule 20(2)J

Revocation of Appointment of Election Agent

Election to the * Gram Panchayat I Panchayat
Samiti/ Zilla Parishad from the Seat No. .., .. , ... of constituency
No which is a general seat / a seat reserved for Women ISch.Castes
ISch.Castes(Women)1 Sch.Tribes/ Sch.Tribes (Women).

To
The Returning Officer,

I, , a candidate at the above election,
hereby revoke the appointment of , my election agent.

Place .
Date . Signature of candidate,

"Here insert one of the following alternatives as may be appropriate :-
(1) Gram Panchayat/ Pancnavat Samiti/Zilla Parishad from the .
... '" , constituency.
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paper Account
~.
I

PAi~T-1

Election to the Gram Panchayat I Pancbevat Samiti I Zilla
Parishad 'from Seat No. of the Constituency No. '" .. , .

No. and name of Polling Station '" , .

Serial No.r---~F~r-o-m---~·~~T~o------' .Total No.

1. Ballot papers received .

2. Ballot papers unused (i.e not issued to
voters)-
(a) With the signature of Presiding Officer
(b) Without the signature of Presiding
Officer.

"Total ; (a+b)

3. * Ballot papers used at the Polling Station
(1-2=3) .

1r . "Ballot papers used at the polling station but
NOT INSERTED iNTO THE BALLOT BO)(:
(a) Ballot papers cancelled for violation of

voting procedure under rule 39.

(b) Ballot paper cancelled for other reasons.

(c ) Ballot papers used 2" '(en-;:lered ballot
papers

'Total (a+b+c)

"Ballot papers to be found in the ballot box
(3-4:::5)

*(Seria! numbers need not be given)

Date , .
Officer

Signature of the Presiding

PART II -- Result of initial Counting

'1. Total number of Ballot Papers found in the Ballot Box(es) used at the Polling Station

2. Discrepancy, if any, between the total number as shown against item I in this part and
the total number of Ballot papers to be found in the Ballot box(es) shown in item 5 of part I.

Signature of Counting
Superviser

Date :..
Signature of Returning
Officer.
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(National Emblem)

Form-25
[ See Rule-63( 4)]

Certificate of Election

i, Returning Officer for the--------------------------------------Gram

Panchayat / Panchayat Samiti / Zilla Parishad Constituency in the State of

Tripura hereby certify that I have on the-------------------------------day of--------

------------------, 19--------------------------d eel ared ShrilSmti ---------.:.---------------

--------------------------------of -----..:.-------------------------------[Spo ns0red by --------

----------------------------------------------------( name of the recognised I

registered political paliy)] to have been duly elected to the seat No-----------

by the said constituency [ in the General Election / Bye election] to be a

member in the --------------------------------------Gram Panchayat /-----------------

-------------- Pan chayat Sam iti I --------------------------------------Zi IIa Paris had-

and that in token thereof I have granted to him/her this certificate of

election.

P Iace----------------------

Oat e-----------------------

Signature of the Returning Officer
for the ----------------------------Gram Panchayatl
------------------------------------ Pan ch aya t Sam itil
--------------------------------------Zi IIa Pari shad

Constituency.

Seal
By order of the Governor,

~
(K.V.Satyanarayan )
Commissioner to the
Government of Tripura

Printed at the Tripura Government Press, Agartala


